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YTAMIL NADU} ACT NO. XXVI OF 19482,

[THB {TAMIL NADU) ESTATES (ABOLITION AND
’ CONVERSION INTC RYOTWARI) AcT, 1948.]

(Received the assent of the Goverror-General on the Znd
" April 1949 ; first published in the Fort' St. George
- Gazetfe on the 19th April 1949.)

An Act to provide for th eal of the Permanent
Settlement, the acﬁion of the rights of
land-holders 'in permanently settled and
certain other estates in the ’State of Tamil
Nadu], and the introduction of the ryotwari
settlement in such estat®s. '

WHEREAS it is expedient to provide for the repeal 9§ the
Permanent Settlement, the acquisition of the riglits of -
landholders in permanently settled and certain other
estaies in the*{Stare of Tamil Nadu], and the introduc-
tion of the ryotwari settlement in such estates ; it js
hercby enacted as follows:— ¢

PRELIMINARY.

1. (1) This Act may be called the '[Tamil Nadu] Shor.t title,

Estates (Abolition and Conversion into Ryotwari) ?g;cgtﬁspp‘l:i:;g.

Act, 1948, mencement,
(2) It extends to the whole of the {[State of Tamijl

Nadul, except the Presidency-town of Madras as it

stood on the Ist day of July 1908, 35 ] and the

portion of the Nilgiri district known as the South-east

Wynaad.,

1 These words were substituted for the word “Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tami{ Nadu Adaptation of Laws (Sccond Amendment ) Otder, 1969,

s ForStatement of Objectsand Reasons, see Fors 51, George Gazetta,
Exteaordinary, dated the 13th September 1947, Part1V-A, page 26,

s This expression was substituted for the expression “Province
of Madras”, by the Tamil Nadu Adaptation of Laws Order, 1970,
which wasdcemedto have comeintoforce onthe 14th January 1969,

. & Thisexpression was substituted for the expression ** Stateof
Madras " by the Tamil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Sdeond Amendment),

Order, 1969, . :
1 The words “the district of Malabar™ were om\iﬁed by clagse 3 of,

and the Schedule to, the Madras Adaptation of Laws Order, 1957,
125-14--71A
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(3) It applies to all estates as deﬁq_e__c‘_l_ in section 3,
¥ 1 N gy Clause (2), of the '[Tamil Nadu] Estates Land Act,
3 2{;"}“& 11\1‘):;.0;] 1908, except inam villages which became estales by
: : virtue of the '[Tamil Nadu] Estates Land (Third
' ;Ig:»m ;gv[%adglf Amendment) Act, 1936,

1936. (4) This section and sections 2, 4, 5, 7, 8, 2[ 1
3[58-Al, 62, 67 and 68 shail come into force at once:
and the rest of this Ac%j come into force in regard
to any zamindari, under- re or inam estate, on such
date as the Government may, by notification, appoint ;

‘{Provided that wherc the operation of any such
notification ha- been stayed or interrupted by order of
Court, the dawe from which the Government have
beed in uninterrupted possession of the estate shall be
deemed 10 be the date so appointed.]

[(5) The Government may, by notification, cancel
or modify any notification issued under sub-section (4)
in respect of any estate, but the canceliation shall not he
deemed 10 affect the power of the Government under
sub-section (4) again to extend the rest of this Act to
that estate.

(6) Wheve a nolification is cancelled under
sub-section (5%, the rest of this Act shall be deemed
never to have applied to the estate concerned, and
every procceding iuken thereunder and pending in
respect of such estate shail abate,]

1 These worids wcre_subs_titutcd for the word ‘*Madras" by
the Tamil Nudu Adaptation of Laws Qrder, 1969, as amended by
the Tamil Nadu A.aptation of Laws (Second Amendment) Order,
1969.

2 The figure *'9" was omitted by section 13 (a} of the Tamil Nadu
Estates (Supplementary} Act, 1956 {Tamil Nadu Act XXX of 1956),
which came into force on the drd Avgust 1957,

B The figures and letter "*58-A" were inscrted by section 2 of the
Tamil Nadu Bstates (Abolition and Conversion into Ryotwari)
Amendment Act, 1951 {Tamil Nadu Act X V11 of 1951},

4 This provise was added by section 2 of the Tamil Nadu Estates
(Abolition and Conversion into Ryotwari) Amendment Act, 1954
(Tamil Nadu Act XXIV of 1954) which was desmed to have come,
into Force an the [9th April 1949, P

8 Sub-sections (5) and (6) of section 1 were added by section 2 of thg'
Tamil Nadu BEstates (Abolition and Conversion ioto Ryoiwati)
(Amendment) Act, 1956 (Tamii Nadu Act XLIV of 1956),
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2. In this Act, unless there is aﬁythmg‘ ropugnant Definitions.
“in the subject or context,— ,

(1) all expressions defined in the Estates Land
Act shall have the same respective meanjngs as in that
. ,Act with the modificatioss, if any, ma.de?%y this Act ;
(2) “Director” means the Director of Settlements
appointed under section 4 ; .

(3) “estate” means a zamindari or an under-
tenure or an mam esiate ;

(Tamil Nadu] . {(4) “Estates Land Aq¢’ means the '[Tamil Nadu]
Act I of 1908 Egtates Land Act, 1908 ;
| (5) “Government” means the 2[State] Govern-
m W . _ .

1

; :‘_ (6) impartible estate’” means an estate governed
Tamil Nadul jmy tdiately before the notified date,’ by the UTamil
Aot IT of 1904 1y 11 [mpartible Estates Act, 1904 ;

(7)- “inam estate” means an estate within the
meaning of section 3, clause (2) (), of the Estates Land
Act, but does not include an inam viflage which became
au estate by virtue of the *[Tamil Nadu] Estates Land
((Tamt F29) (Third Amendment) Act, 1936 ;
1936.
(8) “landholder’” includes (i) a joint Hindu family,
where the right to cotlect the rents of the whole or apy
portion of the estate vests in such family ; and (ii) a
darmila inamdar ;

(9) “notification”” means a notification published

inthe Fort St. George Gazette ;‘.

1 1These Words were subsfituted for the word *'Madras®® by the Tamil
Nadu Adaptation of Laws Order, 1962, as amended by the Tamil
o N:gu Adaptation of Laws (Second Amenciment) Order, 1969,
~ ¥ s Treword “'State” was substituted for the word “*Provincial” by
the_Adapt_atlonO:_derof 1950, g 0 . J :

|



-date”, in relation o an estate,

s the dage appointed by a notification issued under

‘secfion 1, sibsection (4), as the dife on which the

- provisions of this Act (other than sections 1,2, 4, 5,7, 8,

. 13[38-A],.62, 67 and 68)shall come into force in the

. estate®[or where the operation of any such notification

has been stayed or interrupted by order of Court,

the datc from which the Government have been in

. " uminterrupted possession of the estate] and the word
“notified”’ shall be construed accordingly;

(11) “preseribed” means prescribed by rules
made by the Government under this Act ;

- (12) “principal landholder” means the person
who held the estate immediately before the notified
date ; and

(@) in the case of an estate held by a join
Hindu family immediately before that date, means such
joint fumily ; and

(&) inthecaseofan impaftiblc estate, means the
person catitled to the possession of such estate immedi-
ately before that date |

(13) “Settlement Officer”, in relation to any
estate or part of an estate, means the officer appointed
therefor under section 5, sub-section (1) ;

(14) “Tribunal’’ means a Tribunal constituted
under scction 8 and having jurisdiction ;

(15) “under-tenure estate’” means an estate
within the meaning of section 3, clause (2) (e), of the
Estates Land Act ;

3 The figure 9" was omitted by section 13 (5) of the Tamii Nadu
Estates (Supplementary) Act, 1956 (Tamil Nadu Act XXX of §956),
which came into foree on the 3rd August 1957, _

©_* The figures and letter “S8-A"" were inserted by the Tamil Nadu
Estates (Abolition and Conversion into Ryotwari} Amendent Act,
8 (Tami] Nadu Act XVIT of 1951),
s Y iy were Inserted by section 3 of the Tamil Nadu Estates
Congversion into Ryotwar) Amendment Act, 1934
1 T fjofyl‘_-‘%i“). which was decined to have come
d >
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.- (16) “Zamindari estate’ means—

/(i) an estate within the meaning of section 3,
clause (2) (a), of the Estates Land Act, after excluding
therefrom every portioh which is itself an é}statc under
‘section 3, clause (2) (B) or (2) (€}, of that Act; or

' (i) an estate within the meaning of section 3, -
clause (2) () or 2 (), of the Estates Land Act, after
excluding therefrom every portion which is itself an
estate under section 3, clause (2) (e), of that Act.

CONSEQUENCES OF NOTIFICATION
OF ESTATE.

3. Witheffect on and from the notified date and Conscquences
save as otherwise expressly provided in this Act—— g; e:}‘;}f‘“’““"”
Y(a) *the 3(Tamil Nadu) Estates] Land (Reduction of
Rent) Act, 1947 (*{ Tamil NadujAct XXX of 1947) ‘[in
so far as it relates) to matters other than the reduction
of rents and the collection of arrears of rent and the
$[Tamil Nadu] Permanent Settlement Reguiation, 1802)
([ Tamil Nadu| Regulation XXV of 1802), the *[Tamil
Nadu] Estates Land Act, 1908 (*[Tamil Nadu] Act 1 of
1908), and all other enactments applicable to the estate
as such shall be deemed to have been repealed in their
application to the estate.]

(b) the entire estate (including all  communal
lands ; porambokes ; other non-ryoti lands ; waste
lands ; pasture lands ; lanka lands ; forests ; mines

4 Thisclause was substituted for the originalclause (&) by section
3 (i} of the Tamil Nadu Estates (Abolition and Conyersion into Ryot-
wali} (Amendment) Act, 1956 (Tamil Nadu Act XLIV of 1956}, which
wiz deemed 1o have come into force on the 19th April 1949,

# These words were substituted for the words “The Madras Estates™
by scetioin 4 of, und the Third Schedule to, LherTamil Nadu Repealing
and Amending Act, 1957 (Tamil Nadu Act XXV ol 1957).

3 These words were substituted for the word “Madrus™ by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the i
Tamut Nadu Adaptation of Laws (Second Anwadment) Order, 1969,

¢ Theso words were substiluted for the words *'in so far it relates,” : o ‘c
by section 4 of, and the Third Schedule to, the Tamil Nadu Repealing
and Amesdiag Act, 1957 (Tamil Nadu Act XXV of 1957},
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‘and minerals; quarries; rivers and streams; [tanks
and ooranies (including private tanks and ooranies)
and imigation works]; fisheries and ferries), shall
stand transferred to the Government and vest in them,
1 free ofall encumbrances and the ?{ Tamil Nadu]Revenue
zj Recovery Act, 1864, the ?[ Tamil Nadu] Irrigation Cess
Act, 1865, and all other enactments applicable to
ryotwari areas shall apply to the estate; :

{¢) ali rights and interests created in or over the
estate before the notified date by the principal or any
other landholder, shall as against +*. Government
cease and determine ;

(d) the Government mp", after removing any
obstruction that may be of ™ ., forthwith take posses-
sion of the estate, and all accounts, registers, pattas,
muchilikas, maps, plans and other documents relating
to the estate which the Government may require for the
administration thereof :

Provided that the Government shail not dispossess
any person of any Jand in the estate in respect of which
they consider that he is prima facie entitled to a ryotwari
patta—-

(1) if such person is a ryot, pending the decision
of the Settlement Officer as to whether he is actually
entitled to such patta ;

(1) if such person is a landhoider, pending
the decision of the Settlement Officer and the Tribunal
on appeal, if any, to it, as to whether he is actually
entitled to such patta ; '

ety

“1These words and brackets were substituted and were  deemed
always to have een substituted for the words *'tanks and irrigation
works™ by section 2 of the Tamil Nadu Estates (Abolition and Conven
sion into Ryotwari) Amendment Act, 1974 (Tumil Nadu Act 49 of
1974). This amendment shall huve effect notwithstanding anything
inconsistent therewith contained in any other law for the fime being
in foree, or any custom, usage or contract or decree or order of a
court or other authority—vide section 3 of thesaid Act. i

3 These words were sabstituled for the worgd “‘Mac‘h'as" by
the Tamil Nadu Adaptation of Laws Order, 1969, as amended b
the Tamil Nadu Adaptation of Laws (Second Amendment
Order, 1962, _

iy




b

" as between them, be extingnished ;

and Converszan into Ryotwan) -

'[(e) the principal or- any other landholder and
dny other person, whose rights stand transferred under
/ clause (b) or cease and determine under clause (c),
shall be entitled only to such rights and privileges as are
recognized or conferred on him by or und®r this Act ;]

(f) the relationship of landholder and ryot, shall,

3[(g) any rights and privileges which may have
acerued in the estate, to any person before the notified
date, against the principal or any other landholder
thereof, shall cease and determine, and shall not be
enforceable against the Government or such landholder,
and every such person shafl be entitled only to such
rights and privileges as are recognized or conferred
on him by or under this Act.] ,

4. As soon as may be after the passing of this Act, Appointment

 the Government shall appointa Director of Settle- and  functions

-Director shall be subordinate to the Board of Revenue.

of Dircctor of |

ments to carry outf survey and settlement Operations in Settlenents,

estates and introduce ryotwari settlement therein. The

5. (1) As soon as may be after the passing of this appointment
Act, the Government shall appoint one or more and functions of
Settlement Officers to carry out the functions and duties Sgifiement !
assigned to them under this Act. Office

(2) Every Settlement Officer shall be subordinate
to the Director and shall be guided by such lawful
instructions as he may issue from time to time ; and i
the Director shall also have power to cancel or revisc '
any of the orders, acts or proceedings of the Settlement
Officer, other than those in respect of which an appeal
lies to the Tribunai,

6. (1) With effect on and from the notified date the Managers of
Government shall appoint one 01; more persons to estates:
manage the estate. . :

subvutmd for the ori Iclause by secti
3(11? o(ng:nﬂ:ﬁdu ‘%?6 Pp.l# pr) ‘on. a o Ryor-
:ﬁfc way deemedtolm\*:Ij (n K

* This clause was su!
3 (i), 1bid, o
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Powers of
comtrol of the
Board of
Revenue.

i

Constitution
of Tribunals
for certain
purposes.

(2) Every manager shall be subordinate to the
District Coljector‘and shall be guided by such lawful
instructions as he may issue from time to time ; and
the District Collector shall also have power to cancel
or revise any of the ordcrs, acts or pro ceedings of the

manager.

7. The Board of Revenue shall have power— -

(@) to give effect to the provisions of this Act
and in particular to superintend the taking over of
estates and to make due arrangements for the intertm

administration thereof,

(#) to issue instruction for the guidance of the
Director, District Collectors, Settlement Officers and
managers of estates;

(c) to cancel or revise any of the orders, acts or
proceedings of any Settlement Officer other than
those in respect of which an appeal lies to the Tribunal
or of any manager ; and .

(d) to cancel or revise any of the orders, acts
or proceedings of the Director. or of any District
Collector, including those passed, done or taken in
the exercise of revisional powers. '

8. (1) The Government shall constitute as many
Tribunals as may be necessary for the purposcs of this
Act,

1[(2) Each Tribunal shall consist of one person
only who shall be a Judicial Officer not below the rank
of District Judge or Additional District Judge.]

(3) Each Tribunal shall bave such jurisdiction,

" and over such estates or parts thereof, as the Govern-

tlon from time to tlme, determine.

ment may, by no

i i:_'.for the otiginal sub-section
dit Eitates (Abolit on and d‘:qnverdm

tion of Reat) and Estates lo-
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- Y[(4) Every Tribusal shall have the same powers
as are vested in a Civil Court under the Code of Civil’
Procedure, 1908 (Central Act V of 1908), when trying
a suit or when hearing an appeal.] &

2[9.] '

Date of creation of under-tenure estate.

10, (1) The landholder of an under-tenure estate .
or any other person interested may, within three months Ef"“cf;;‘t‘;’a‘ o
from the notified date, or such further time®[not exceed- which under-
ing two months] as the appropriate Settlement Officer lenure  estate
may, in his discretion allow, apply to him for a decision ™*® oredted:
as to whether such estate was created before or after
the date on which the principal estate was permanently
settied,

{Provided that inrespect of an estalt notified
before the date of commencement of Section 3 of the
-5{Tamil Nadu] Estates (Abolition and Conversion into
Ryotwari), Estates Land (Reduction of Rent) and
Estates (Supplementary) (Amendment) Act, 1958,
the period of two months aforesaid shall be computed
from the date of such commencement,] :

(2) The Settlement Officer shall then hear the
parties and afford te them a reasonable opportunity of
adducing ali such evidence either oral or documentary

1 This sub-section was substituted for the original sub-sectio;; "”(4)
by section 2 (ii) of the Tamil Nadu Estates {Abolition and Conversion
into Ryotwari), Estates Land (Reduction of Rent Jand Estates (Supple-
mentary) (Amendment) Act, 1958 (Tamil Nadu Act XXXIV of 1958).

2 Section 9 (as amended by Tamil Nadu Act XXXIY of 1954} and
the heading thereto were amitted by section 13 (¢} of the Tamil Nadu
Estates (Supplementary) Act, 1956 (Tamil Nadu Act XXX of 1936}, i
which came into force on the 3rd August 1957, _

2 These words were inserted by sectior! 3 (i) of the Tamil MNady
Estates (Abolition and Conversion into Ryotwari}, Estates Land
{Raduction_of Ren? and Estates (Supplementary) (Amendment)
Act, 1958 (Tamil Nadu Act XAV of ]95?}. . )

& This proviso was added by section 3 (ii), ibid,

8 These words were substituted for the word * Madras " by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Secoud’ Amendment} Order, 1969 _

i '_ '
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as they may desire to, examine all such documents

as he has reason to believe are in the possession of the

Government and have a bearing on the claims before

him and give his decision in writing,

1(3) (a) Against a decision of the Settlement
Officer under sub-section (2), the Government may,
within one year from the commencemenr of the *[Tamil
Nadu] FEstates  (Abolition and Conversion into
Ryotwari) Amendment Act, 1954, or from the date
of the decision, whichever is later, and any persop
aggrieved by such decision may, within two months
from the said date, appeal 10 the Tribunal :

Provided that the Tribunal may, in its discretiop,
allow further time not exceeding six months for the
filing of any such appeal.

(») The decision of the Tribunal on any such
" appeal shall be final and not be liable 10 be questioned
i any Court of Law.]

(4) Unless the Settlement Officer, or where there
is an appeal the Tribunal, decides that an under-tenure
estate was created before the date on whichthe principal
egstate was permanently settled, it shall be regarded for
the purposes of this Act as having been created after

that date.

_ (5) Where the principal estate is a temporarily
‘settled zamindari or an unsettled palaiyam or jagir,
all references to the date of 1the permanent set(lecment
of the principal estate in the foregoing provisions shall
be construed as references—

(a) in the case of a temporarily setilod
zamindari, 1o the date of its temporary settlement ;and

(b) in the case of an unsettled palaiyam or
jagir, to the 13th day of July 1802,

1 This sub-section was substituied for original submsection (3)
of section 10 by section ¥ of the Tamil Nadu Estates (Abolition and
Conversion tato Ryotwarl) Aroendrment Act, 1954 (Famil Nadu Act
XXXTV of 1954).

1 Thess words were substituted for the word “Muadras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,

i
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- GRANT OF RYOTWARI PATTAS,

11, Every ryot in an estate shall, with effect L ot Is

on and from the notified date, be entitlc)i to a ryotwari entitted to

. patta in respect of— ! ryotwarl patta.
(@) all ryoti lands which, immediately before the

notified date, were properly included or ought to have

been properly included in his holding and which are

not cither lanka lands or lands in respect of which a-

landholder or some other person is entitled to a ryot-

wari patta under any other provision of this Act; and

{$) all lanka lands inthis occupation immediately
before the notified date, such lands kaving been in his
occupation or in that of his predecessors-in-title
conimuously from the Ist day of July 1939 :

Provided that no person who has been admitted

into possession of any land by a landholder on or after
 the Ist day of July 1945 shall, except where the Govern-
. ment, after an examination of all the circumstances
otherwise direct, be entitled to a ryotwari patfa in
respect of such tand. .

Explunation.—No lessee of any lanka land and no
persoen to whom a right to collect the rent of any
land has been leased before the notified date, including
an ijaradar or a farmer of rent, shall be entitled to a
ryotwari patta in respect of such land under this
section,

12. In the case of a zamindari estate, the landholder Lands in zamin-
shall with effect on and from the notified date, be dari cstate in
entitled to a ryotwari patta in respect of— ‘l;’(l;;zgr is ggga:

(a) all lands (including lanka lands) which, ;‘;"‘; ryozwari_

immediately before the notified date, (i) belonged to
him as private land within the meaning of section 3,
clause (10) (a) of the Fstates Land Act, or (ii) stood
recorded as lus privatelland in are¢ord prepared under
the provisions of Chapter XI or Chapter X1 of 1he
said Act, not having been subsequently converted - -
into ryoti land; - A

A

'
1
i
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(5 (i) all lands which were properly.included or
which ought to have been properly included, in the
" holding of a ryot and which have been acquired by the
landholder, by inheritance or su¢cession under a will,
provided that the landholder has cultivated such lands
himself, by his own servants or by hired labour, with
his own or hired stock, in the ordinary course of
husbandry from the date of such acquisition or the
1st day of July 1939, whichever is later and has been in
direct and continuous possession of such lands from
such later date ; '

' (i) all laads which were properly included, or
which ought to have been properly included, in the
holding of a ryot and which have been acquired
by the landhoider by purchase, exchange or gift, but
not including purchase at a sale for arrears of rent,
provided that the landholder has cultivated such lands
himself, by his own servants or by hired labour, with

- his own or hired stock in the ordinary course of
husbandry from the Ist day of July 1945 and has
been in direct and continuous possession of such lands
from that date:

(7ii) all Tands (not being (i} lanka lands,(ii) lands
of the description specified in section 3, clause (16),
sub-clauses (@), (5) and {¢) of the Estates Land Act,
or (iii} forest lands} which have been abandoned
or relinquished by a ryot, or which have never-been
i the cccupation of a ryot, provided that the land-
holder has cultivated such lands himself, by his own
servants or by hired labour, with his own or hired
stock in the ordinary course of husbandry from the
Ist day of July 1939, and has been in direct and
continuous possession of such land from that™date.

Explanation.— ‘Cultivate’ . in this clavse includes
the planting and rearing of topes, gardensand orchards,
but does not include the rearing of topes of spontaneous
growth' ) A S
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13, In the case of an inam estats, the landbolder Lands in inam
¢ shall, with effsct on and from the notified date, be fsta!e in which
. entitled to a ryotwari patta in respect of — i bolder|

(2) all lands (including lanka landg} which immedi- o ari

ately before the notified date, (i) belonged tohim as
private land within the meaning of section 3, clause
(10) (b) of the Estates Land Act, or (ii) stood recorded
as private land in a record prepared under the provi-
sions of Chapter XI or Chapter XII of the said Act,
not having been subsequently converted into ryoti
land ; and _

_ (6) (i) all tands witch were properly included,
or which ought to have been properly included, in
the holding of a ryot and which have been acquired
by the landholder, by inheritance or succession under
a will, provided that the landholder has cultivated
such tands himself, by his own servanis or by hired
labour, with his own or hired stock, in the ordinary

. course of husbandry, from the date of such acquisi-
‘tion or the Ist day of July 1945, whichever is later
and has been in direct and continuaus possession of
such lands from such later date ;

(i) all lands which were properly included, or
which ought to have been properly included, in the
holding of a ryot and which have been acquired
by the landholder by puvchase, exchange or gift,
including purchase at a4 sale for arrears of rent,
provided that the landholder has cultivated such
lands himself, by his own servants or by hired labour
with his own or hired stock, in the ordinary course of
husbandry from the Ist day of July 1945 and has been
in direct and continuous possession of such lands
from that date ;

(iii) all lands [not being (i) lanka lands, (ii)
lands of the description specified in section 3, clause
(16), sub-clauses (a}, (b) and (c) of the Estates Land
Act, or (iii} forest lands] which have been abandoned
or relinquished by a ryot or which, have never been in
the occupation of a ryot, provided'that the landholder
has cultivated such lands himself, by his own servants
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v+ or by hired labour, with bis own or hired stock, in the

ordimary course of husbandry, from the 1st dsy of

. July 1945 and has been in direct and continuous
- possession of such lands from that date,

oo Explanation.— “Cultivate’ in this clause includes

; the planting and rearing of topes, gardens and orchards,

. but does not include the rearing of topes of spontaneous
growth.

. Lands ip an 34. The grant of a ryotwari patta to a landholder
- wndertenure i respect of lands in an under-tenure estate shal] be
Rl  regulated in accordance with the provisions of—

er A (a) section 13, if it has been decided under
 ryotwari section 10 that such estate was created before the
_ pata, . date of the permanent or temporary settlement

of the principal estate or the 13th day of July 1802,
as the case may be ; and

(&) section i2, in other cases.

Ryotwar patta  [14-A. (D) NotWithstanding anything contained
not to be grant- {n this Act, no ryotwari patta shall be granted in respect

ed in resp: ¢ of Cat ;
private tan k or of any private tank or oorani,

oorani. (2) Any ryotwari patta granted in respéct of
any private tank or oorani under this Act before
the date of the publication of the Tamil Nadu Estates
(Abolition and Conversion into Ryotwari) Amendment
Act, 1974, in the Tamil Nadu Govermment Garetie,
shall stand cancelled, and for purposes of compensa-
tion under this Act, the private tank or oorani shall
be deemed to be fand in respect of which neither
the landholder nor any other person is entitled to
ryotwari patta under this Act.]

t This section was inserted and was deemed always to have -
been inserted by section 3 of the Tamil Nadu Estates (Abolition
snd Conversion into Ryotwari) Amendment Act, 1974 (Tami} Nadu
Act 49 of 1974), This provision shall have effect notwithstanding ;
anxtl_ﬂng'g_incansistent thegewith contained in any other Jaw for the
tinio being in {orce or any custom, usage or coptract or decres or

-0f 4 couct or other authority-vide section § of the said Act,

%
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15. (1) The Settlement Officer shall examine the Determina-

¢ nature and history of all lands in respect of which fion of
" the landholder claims a ryotwari patta under section vnsh the
12, 13 or 14, as the case may be, and dggide in respect landholder

. . 3 't] d
-, of which lands the claim should be affowed. s ggt;art

. .. ' tta under
'(2) (¢} Against a decision of the Settlement ?:regc:]iﬁg

Officer under sub-section (1), the Governmeni may, provisions.
within one year from the commencement of the

2[Tamil Nadu] Estates (Abolition and Conversion

into Ryotwari) Amendment Act, 1954, or from the

date of the decision, whichever is later, and any

person aggrieved by such, decision may, within two

months from the said date; appeal to the Tribunal :

Provided that the Tribunal may, in its discre-
tion, allow further time not exceeding six months '
for the filing of any such appeal :

Provided further that the Tribunal may, in its
discretion, cntertain #n appeal by the Government
. at any time {f it appears to the Tribunal that the
decision of the Settlement Officer was vitiated by
fraud or by mistake of fact.

e e

(0) The decision of the Tribunal on any
such appeal shall be final and not be lable to  be
questioned in any Court of Law.]

16. (1) Every person, whether a landholder or a 1, ability
ryot, who becomes entitfed to a ryotwari patta under to pay e
this Act in respect of any land shall, ¥for each fasli 256gment =t
year commenging with the fasli year in which the

1 Thix sub-section was substituted for sub-section  (2) of section
15 by sectivon 6 of the Tamil Nadu Estates (Abolition and Conversion
o into Ryolwitiy Amendment Act, 1954 (Tamil Nadu Act XXXI1V of
. I").S‘U. . .
l 2 These words were substituted Tor the! word *© Madras ™ by the
Tumil Nadu Adaptation of Laws Order, 1969, s amended by the
Tamil Nadu Adaptation of Laws (Sec.nd Amendment) Order,
1969, .

B These words were substituted for the words ** with effect on
and from the notified date ™ by section 4 of the 'Famil Nadu Estates
{Abulition and Conversion inte Ryotwari] (Amendment) Act, 1956
{Tamil Nadu Act XEIV of 1956), which was deemed to have come
inlo fotce on the 19th April 1949, '

& | ' | 125-14—72
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. estate is notified] be liable to pay to the Government
- such assessent, as may be lawfully imaposed on the

land,
(2) If in respect of any such land, the ryot was
liable immediately before the notified date to make
any payment to the landholder otherwise than by
way of rent, whether periodically or not, the ryot
shall continue to make such payments as accrue
on or after that date to the Government,

17. (1) Where any land [(not consisting of an
entire village)] granted on service-tenure, whether
to an individual or institution falls under section 3,
clause (16) (¢) of the Estates Land Act, then, 2 ] —

(a) if the service to be rendered is personal
or private secrvice to the landholder, mot being a
religious, educational or changtable institution
the land shall be discharged from the condition of
such service and the holder of such land shall be
entitled to a ryotwari patta in respect of the land
with effect on and from the notified date ;

(5) in all other cases the holder of such land
shall have the same rights in the land. and be subject
to tha same liabilities, as the inamdar of a minor
service inam in a ryotwarl village has in respect of
histand :

Provided that 3 1 no rvotwari patta shail
be granted in respect of any land ¥ ] which is
forest or which falls under section 3, clavse (16),
sub-clause (@) or (8), of the Estates Land  Act,

(2} The provisions of sub-section. (1), clause
(0), shall apply also to dagsabandam iram lands in
cstates,

1 These brackets and worids were inserted by section 3¢) of the
Tamil Nadu Ustates (Abolition and Conversion into Ryotwari)
Amendment Act, §951 (Tamil Nadu Act XVH of 1951),

2 The words ** irrespective of whether such land consists  of

gni},{;J a portlon of a village or of one or more villages ™ were omitted
y {bid.

8 The words *‘ where the land granted on service tenure is an
entire village and the words ' in such village * were omitted hv
section 3 (i) of the Tamil Nadu Estates {Abolition and Converi7x
info Ryvorwari) Amendment Act, 1951 Tamil Nadu Act XXIEo' 1931}
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P BUILDINGS IN ESTATES.

" 18. (1) Every building situated withinAthe limits
of an estate, which immediately before the notified

~ date, belonged to any landhoider thereof and was

then being used by him as an office In connexion
with its ad.ninistration and for no .other purpose,

Vesting of
buildings
situated in
estates,

shall vest in the Government, free of all encumbrances, - -

with effect on and from the notified date.

© (2) Every building so situated which, immediately
before the notified date, beloned to any such land-

“holder and the whole or principal part whereof was

then in the occupation of any religious, educational
orcharitable institution shallalso vestin the Govern-
ment, free of alf encumbrances, with effect on and from
the notified date ;

i TR
Provided that when such institution ceases

to exist, the building shall revert to such landholder,

or if he s dead, to his heirs or legal representatives.

(3) Where any building so situated-—

(@) which belonged to any such landholder
on the Ist day of July 1947 ; and _

(6) (i) which on that datc was being used
by him as an office in connexion with the administra-
tion of the estate, and for no other purpose, or

(ii) the whole or principal part whereof
was on that date in the occupation of any religious,
educational or charitable institution has, after the
Ist day of July 1947 and before the notified date,
been sold or made a gift of, by the landholder, or
ceased to be used by him as an office as aforesaid,
or ceased to be in the occupation of such institution,
the value of the building shall be assedsed by the
Tribunal in such manner as may be prescribed ; and
the Tribunal shall pay to the Government such vahie
from out of the compensation depositcdl in its office

under section 41, -sub-section (1). |
12514700 -
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(4) Every building other than a building referred
to in sub-sections (1), {2) and (3) shall, with- effect on
and from the notified date, vest in the person whoe
owned it immediately before' that date; but the
Government shall be entitled '[for each fasli year

commencing with the fasli year in which the estate is

notified} -

(i) in every case, to levy the appropriate
assessment thereon ; and

: (i) in the case of a building which, vests in a

person other than a landholder, also to the payments
which such person was liable Immediately before
the notified date to make to any landholder in respect
thereof, whether periodically or not and whether by
way of rent or otherwise, in 50 far as such payments
may accrue due on or after the notified date.

(5) In this section, “building” includes the
site on which it stands and any adjacent premises
occupied as an appurtenance thereto. .

(6) If any question arises whether any building
or land falls or daes not fall within the.scope of sub-
section (1), (2), (3), (4) or (5), it shall be referred to the
Government whose decision shall be final, and not
be liable to be questioned in any Court of Law.

(7} Any person holding a mortgage or charge
on any building referred to in sub-section (1) or sub-
section (2) shall, for the purpose of section 42, be a
secured creditor and be entitled to priority over any
person holding a mortgage or charge subsequently
created by the landholder over any part of the estate.

"1 These words were iseried by section § of the Tami
Estates (Abolition and Conversion into .Ryotwaﬁ)e(Ang:}dg:ndtt;
Act, 1956 {Tamil Nady Act XLIV of 1956) which was deemed to have
" come into force on the 19th April 1949.

1140  Estates (Abolition and [1948: T.N. Act XXVI

m}:a}&,:w -



I I N IS

B SV

" {48: TN, Act XXVY] - Estates (Aboii% o

and Conversion intgf Ryotwari)

YPROTECTION OF CERTAIN RIGHTS AND
ENFORCEABILITY OF CERTAIN OBLI-
GATIONS.] i
+  *[19, Whereany person has been admitted icto ;";ﬁo‘;;’f

“possession of any ryoti -land by any landholder admitted

for a non-agricultural purpose that pergon shall be into posses-

centitled $o remain in possession of the/land subject §i°3 % Fyox
. s land for non

however to the payment by him to the Goverament agricuitural

of the ryotwari or other assessment or the ground- purpose.

rent which may be imposed upon the land for each

fasli year commencing with the fasli year it which

the ‘estate is mnotified :

Provided that such transaction wasg not void or
illegal under any law in force at the time ;

Provided further thatya person who has been

admitted into possession of any ryoti land on or
after the first day of July 19435 shall be entitled to no
rightsin respect of such jand except where the
Government otherwise direct.] ;’ ersons

o OI%-A. () Except where the Governraent other- into posses-
wise direct, no person admitted by a landholder into sion of non
possession of any communal land or fotest or other Yo land.

M . . how dealt

land which isnot a ryot: land, shall be entitled to any wich,
rights in, or {0 remain in possessiont of, such land :

Provided that nothing contained herein shall
apply to lands for which the landholder is entitled

to ryotwari patin under section 12, 13 or 14,
() A dircction under sub-seciion (1) clicwing
any person to remain in puossession of any such
Iand may specify— .
() the assessment or ground-rent  payable
to the Government on the land fer caeh fali year
commencing with the faslt vear in which the estate
is notified, and _
(if) suchspecialtermsand conditions including
the period for which such persoit may romain in
possession of the land as the Governiment may consider
necessary in the public interest.
T This sub-wading was subsikuted for the original sub-heading
‘s Gales and Jeases of certain lands™ by section 6 ol the Tamil Nadu
Estates (Abolition and Conversion inte Ryotwari) (Amendment)
Act, 1956 (Tamil Nadu Act XLIV of 1955), which was Leemed to
have eome i:to Torce on the [%ih April 1919, )
« This section was sabatituted for the originai section 19 by
section 7, ibid. .
8 This section was insertcd by section 8, ibid.

t
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Explanation—In this section, * communal land ’
means any land of the description mentioned in section
3, clause (16), sub-clause (@) or sub-clause (5) of
the Estates Land Act] -

20. (1) In cases not governed _ By any other
provision of this Act, where on or after the 1st day of

“July 1945 but before the notified date, a landholder

has created, by way of lease or otherwise, rights in
any mines or minerals, quarrics, fisheries or ferries,
the transaction shali be deemed to  be valid ; and
all rights and obligations arising thereunder, on or
after the notified date, shall be enforceable by or

against the Government

Provided that the transaction was not void
or illegal under any law in force at the time and that
any such right was created for a period not exceeding
one year.

(2) (a) Wherc any such right was cr'cated before

- the ist day of July 1945 for a period exceeding one

year, the Government may, if in their opinion, it is
in the public interest to do so, by notice given to the
person concerned, terminate the right with effect from
such date as may be specified in the notice, not being
earlier than three months from the date thercof,

{0y The personwhose right has been so leratina-
ted shall be entitied to compensation from the Govern-
ment which shall be determined by the Board of
Revenue in such manner as may be prescribed, having
regard to the value of the right and the period for
which the right was created. The decision of the
Board of Revenue shali be final and not be lable
to be questioned in any Court of Law.

{¢) Where any such right created before
the 1st day of July 1945 is not determined under this
sub-section, the transaction whereby such right was

1 This section was substituted for the original section 20 by
section $ ol the Tamil Nadu Estates (Abolition and Conversion inlo

. Ryotwarl) (Amendmem) Act, 1950 (Tamil Nadu Act XLIV of 1956},

which was deemed to have come into force on the 19th April 1949,




1948 : T'N. Act XXVI]I.‘ Estates (Abolition 1145

and Conversion into Ryotwari)

created shall be deemed to be wvalid and all rights
and obligations arising thereunder, on or after the
notified date, shall be enforceable by or against the
Government :

Provided that the transaction was mot void or
illegal under any law in force at the time.

’[(d) ok ' *ok ok _' ]

(3) The Government may, if in their opinion,
it is in the public interest to do so, impose reasonable
restrictions on the exfrcise of any right continued
under this section. -

\ Explanation.—Any rights granted in perpetuity
shall cease and determine and be dealt with under
section 3 (e} and not under this section.]

¥

SURVEY AND SETTLEMENT OF ESTATES.

21, (1) Any estate or part thereof may be surveye
or, if it has been surveyed before the notified date,
may be resurveyed, as if it were Government land,
in accordance with the provisions for the survey of

ATamil such land contained in the Tawmil Nadu] Survey and
adv]  Boundaries Act, 1923 -

of 195,
0 .
Provided that any resurvey made under this
sub-section may be limited to what is necessary for the
introduction of the ryotwari settlement in the estate

or part thereof,

d Sarvey o
eqtates,

e

1 This clause was omitted by section 4 of the Tamil Nadu Estates
(Abolition and Conversion into Ryotwari), Estates Land (Reduction
of Rent) and Fstates (Supplementary) (Amendment) Act, 1958
(Tamil Nadu Act XXXIV of 1958), H

t These words wers substituted for the’ word  Madras ™ by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the -
Tami} Nadu Adaptation of Lawa (Secnnd § dment) Order, 1969,

4
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{2) The cost of the survey or resurvey, except so
much thereof as is payable by the ryots.or the land-
holder under the provisions of section § of the ¥Tamil YTamit
Nadu] Survey and Boundaries Act, 1923, shall be igtdglm
borne by the Government. ot 1973,

B

1144

22, (1) The Settlement Officer shail effect a ryot-
wari settlement of the estate or part thereof, in accor-
dance with a settlement notification framed and pub-
lished by the Government for the purpose.

(2) The said wnotification shall embody the
principles adopted in making rvotwari settlements in
ryotwari areas, and shall adopt —

(a) the rates of assessment set out in the
resettlement notification in force on the date of the
passing of this Act, in the district in which the estate is
sitvated, or

{5 if more than one such notification is ip
force in the district, o1 if the estate is situated in more
than one district, the rates set out in that onhc of those
notifications, which the Government consider to be
most appropriate to the case.

- {3) All rates of assessment imposed at a ryotwari
settlement shall be liable to revision from time to time
as laid down in the settlement notification referred to
in sub-sections (1} and (2).

(4) Neither the settlement notification nor any
order passed in pursvance thereof shall be liable to
be questioned in any Court of Law.

1 Thza=s words were substituted for the {vord “Madras’ by the
Tamt] Nadu Adaptation of Laws OQrder, 1969, as amended by the
Tami] Nadu Adaptation of Laws (Sscond Amendment) Order, 1569,
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23. The land revenue payable to the Governmé’n'ﬁ Dcterminé-

![for each fasli year commencing with the fasli year ;lovr;n of land
1= ue

settlement effected in pursiuance df section 22 has been war settle-
broughtinto force in tha estate,  be calculated as Tentls

. rought int
follows :~- force,

(@) In respect of any land held for the purpose of
agricuiture, not being private land, the land revenue

shall be— _

(i} where the rent payable to the landholder
immediately before g notified date has been deter-
mined under the *[Tamil Nadu] Estates Land (Reduec-
tion of Rent) Act, 1947, the reut so determined ; or

L]

(ii) where the rent has not been so determined,
the rent which would have been payable to the land-
holder in respect of ilic fasli year in which the estate
is notified ; or ‘

(i) where no rcent was payable, the rent
which would have been payable to the landholder
tmmediately before the noified date, by a ryot holding
similar land with siw'ly advantages, in the neigh-
bourhood

Provided that in cees fatling under sub-clauscs
() and (i), the land revenue in respect of the fash
year in which the cataiv is notified shall be the rent due
to the landholder fess uny payment made to him
before the notified date and cuthenticated in the pres-
cribed manner :

Provided further that in cases falling under sub-
clause (if), where after the rent has been determined
under the *[Tamil Nadu] Estates Land (Reduction of

1 These words were substituted for the words *¢ with effect on
and from the notified datt ™ by seclion 10 of the Tamit Nady Estates
(Abolition and Conversion info Ryotwari) (Amendment) Act, 1956
(Tamil Nadu Act XLIV of 1936}, which was deemed to have come

into force on the 15th Aprit 1949, .
3 These words were substituted for the word *Madras” by the Tami
Nadu Adaptation of Laws Onder, 1969; as amended by the Tamil .

-
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Rent) Act, 1947, it is found that the land revenue
paid exceeds the rent so determined, such excess shall
be adjusted towards the land revenue payable in the
subsequent fasli year or years.

"

(#) In respect of other lands, the land revenue
payable shall be calculated at such rate or rates as
the Government may, by general or “special order,
determine.

DETERMINATION, APPORTIONMENT AND
PAYMENT OF COMPENSATION: .

General provisions,

24, The compensation payable in respect of an
estate shall be determined in accordance with the

following provisions.

25. The compensation shall be determined for the
cstate as a whole, and not separately for each of the

interests therein.

26. A sum called the basic annual sum shalt first
be determined in respeet of the estate,

BASIC ANNUAL SUM FOR ZAMINDARI
- ESTATES. _

27. In the case of a zamindari estate, the basic

annuat sum shall be the aggregate of the sums specified

below ;—

(i) one-third of the gross annual ryotwari
demand in respect of all lands in the estate {excluding
lanka lands) in respect of which any person other than
the landholder is entitled to a ryotwari patta, as
ascertained under section 28, /ess the dcducnons

speaﬁed therem H
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(i)} one-third of the gross annual ryotwari
demand in respect of—

(a) all lanka lands in the estate in respect of
which a person other than the ]}ndholdcr is entitled
to a ryotwari patta, and

+

(5) all lanka lands which in the opinion of
the Government are safficiently permanent (that is to
say, similar to the permanent portions of Government
lanka lands) to enahle the levy thereon of ryotwari
assessmenty,

as ascertained under section 28, in so far as it may be
applicable, less the dfductlons specified therein ;

(iii) one-third of the average net annual income
derived from all lanka lands in the estate other than
those—

(a) in respect of which a ry'ot or the land-
holder is entitled o a ryotwari patta, and .

(h) which in the opinion of the Government are
sufficiently permanent (that is to say, similar to the
permanent portions of Government lanka lands) (o
enable the levy thercon of  ryotwarl  assessment, as
ascertained under section 29, fess the deduction speci-
fied therein :

(v) onc-third of the average net annual mis-
cellaneous revenue derived from all other sources in
the estate specified in section 3, clause (), but not
including lands in ruspect of which the landholder is
entitled to o rvotwari patta, as ascertained under
scotion 30 ; and

(v) the whole of the jodi, kattubadi or other
amount, if any {excluding local cesses and taxes),
payable annually to the landholder of *he estate
immediately before the notified date, by the landholdey
of every inam village or underitenure estate including
the value, as ascertained in the prescribed manner, of
whatever was deliverable in kind annually.
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28. (1) The gross anmual ryotwari demand in
respect of the lands referred to in section 27, clauses (i)
and (ii), shall be the total of the ryotwari assessments
imposed, in pursuance of a settlement effected ynder
section 22, on the lands occupied by any person other
than the landholder on the potified’ date..

@ The deductions referred to in séction 27,
clauses (i) and (ii) shall be—.

(a) five per cent of the dross annual ryotwari
demand as computed above in respect of the lands
referred to in the said clause (i) or (i) as the case may
be, on account of establishment charges, deficiencies
in collection and the like ; and :

(b; three and one-third per cent of such gross

“demand on account of the maintenance of *[irrigation

works serving the estate] 1

Provided that no deduction shall be made on
accovnt of the maintenance of irtization works, if

_there is no such work serving the cstate or if the

landholder is under no legal obligaiion to maintain

any such work serving the estate:

Provided further that where the obligation of the
landholder to maintain every one of the irrigation
works serving the cstate is shared by Lim cither with
the Government or with the landholder of some other
estate, Lthe percentage of deduction on account of the
maintenance of irrigation works shall be reduced by
such extent as the Government may decm reasonable,

" Explanation.—For the purposcs & sub-section (1),
the expression * ryotwarl assessmcifgy’, in respect of
any land which has been registered as wet at the
settlement referred to in that sub-section under an

} These words were substituted for the worls “'irrigation works in
the estate™ by section 11 (i) of the Tamil Nadu Eslates {Abolition
and Conversion inio Ryotwar) (Amendment) Act, 1956 (Tamil
Nadu Act XLIV of 1956), which was deemed to have come into foree
on the 19th April 1949,

* This explanation was added by section (1 (1), 15id.
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irrigation work belonging to, constructed or main-
tained by or on behalf of the Government, and which
was liable to pay any water-cess wader any law govern-
ing the levy of such cess in the TfState of Tamil Nadu]
for irrigation from the said work before the said
settlement, shall be taken to be the appropriate assess-
ment determined in the prescribed manner, which the
land would bear in the absence of facilities for irri-
gation from the said work.]

29. (1) (a) The average net annual income from Computati
the lanka lands refefted to in section 27, clause (iif), of iﬂ'iwﬂ’f
shall be the average of the net annual income derived Jro0 lanka
by the landholder from such lands during a period of
twenty complete fasli years immediately preceding the
notified date, or where such lands have been in exis-
tence for a shorter period not being less than five
complete fashi years immedjately preceding the noti-
fied date, during the complete fasli years for which the
lands have been in existence :

Provided that where the particulars necessary to
compute such average are not available for the full
period or wherc the particulars available appear
in matcrial respects to be incorrect, the computation
may be made in such manncr as may be prescribed.

(/) Where such lands have not been in exis-
tence for a period of five complete fasli years as
1forgsaid, their average net annual income shall be
computed in such manner as may be preseribed,

(2) The deduction  referied to in section 27,
clause (iii), shall be such amount as may be pres-
cribed on account of remissions for bad seasons and
the like, in the samec manrer as in the case of
Government lanka lands, o

A

1 This expression was substituted for,the expression * State. of
Madras ™ by the Tamil Nadu Adaptation of Laws Order, 1968, a5
amended by the Tamil Nadu Adaptation of Laws {Second Amends © .
menty Order, 1969, ) )
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ompotation 30. The average net annual miscellaneous revenue
-oet mis-  from the sources referred to in section 27, clause (iv),
‘lancous shall betheaverage of the net annual income derived
eoue. by the Government from such sources during the fasli.
year commencing on the notified date, if such date
was the Ist day of July, or on the Ist day of July
immediately succeeding the notified date, if such date-
' wasnotthe Ist day of Julyand the next two fasli
years.

Jerson '(30-A. (1) For the purposes of sections 27, 28, 29
~medtobe  and 30 any person who had, immediately before the
‘1ain cases.  hotified date, any right or interest in any land in a
zamindari estate as a Jandholder, shall be deemed to

be a landholder of such estate.

(2) Theryotwari assessments imposed on, and the
miscetlaneous revenue derived from, ail lands in a
zamindarj ¢state in respect of which, ony landholder
mefttioned in sub-section (1) is entitled to ryotwari
patta under any provision of this Act, shall be exciuded
in determining ihe basic annual sum.)

BASIC ANNUAL SUM FOR INAM ESTATES.

e 31 Tn the case of an inam estate, the basic annual
ual sum sum shall be the aggregate of the sums specified below,
o less the deductions specified in section 35 :—

(1) the whole of the gross annual ryotwari
demand in respect of all lands in the estate (excluding
janka fands), in respect of which any person other than
the landholder is entitled to a ryotwari paita, as
ascertained under section 32 /fess the deduction
specified therein ;

(i) the whole of the gross annual ryotwari
demand in respect of all—

(a) Janka lands in the estate in respect of
which a person other than the landholder is entitled to
a ryotwari patta, and

FI. )

1 This section was inseried by section § of the Tamil Nadu Estates
(Abolition and Conversion into Ryotwari), Estates Land (Redug-
tion of Rent) and Estates (Supplementary) (Amendment) Act, 1958
{Tamil Nadu Act XXXTV of 1958), which was deemed to have come
into force on the [9th April 1949,

RN
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(6) alllanka lands which in the opinion of the
Government are sufficiently permanent (that is to say,
‘similar to the permanent portions of Government .
lanka lands), to enable the levy thereon of ryotwari
assessment, as ascertained under st€tion 32, in so far
as it may be applicable, Jess the deduction specified

therein ; _

(iii) the whole of the average net income derived
from all lanka lands in the estate other than those—

. {a) in respect of which a ryot or the land-
holder is entitled to a ryotwari patta, and

(6) which in theopinion of the Government
are sufficiently permanent (that is to say, similarto -
the permanent portions of Government lanka lands),

3 - to enable the levy thereon of ryotwari assessment,
as ascertained under section 33, /ess the deduction
P / specified therein ;

(iv) the whole of the average net annual misce]-
- {aneous revenue derived from all other sources in
the estate specified in section 3, clause (4), but not
including lands in respect of which the Jandholder
s entitled to a ryotwari patta, as ascertained under
section 34. - .

L

32.(1) The gross annual ryotwari demand in Computation
respect of thelands referred to in section 31, clavses (i) 3:;3;’;;‘;’:;‘{1
and (ii),shall be the total of the ryotwari assessments dedction |
imposed in pursuance of a settlement effected under therefrom. !
section 22 on the lands occupied by any person other '

than the landhoider on the notified date.

(2) From the gross annual ryotwari demand as
computed above, there shall be deducted 34 per cent
of such demand on account of the maintenance of
[irrigation works serving the estate]: '

1 These words weye substituted for the words “irrigation works in
the estate ™ by section 12 (i) of the Tamil Nady Hstates (Abolition .
and Conversion into Ryotwari) (Amendment) Act, 1956 (Tamil
Nadu Act XLIV of 1956), which was deemédd to have come into
force on the 19th April 1949, o

| | b
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Provided that no such deduction shall be made,
if there is no irrigaticn work serving the estate, or
if the landholder is under no- lezal obligation to
maintain any such work serving ihe estate :

Provided further that where :re obligation of the
landholder to maintain every one of the frrigation

Y . . e . . A
works serving the estate is sharcd by him either with
the Government or with the landl.cider of some other
estate, the percentage of such Jeduction shall be
reduced by such extent as the Government may
deem reasonabile,

LExplanation.~For the purpasss of sub-section (1),
the expression ‘ryoiwari zsscssment’ in respect of
any land which has been tegistered as  wet at the
settlement referred to i that sub-section under an
frrigation work bilongzing to, conuructed or main-
tained by or on hzhalf of the Govanment, and which
was Hable to pay any e o iy anv law govern-
ing the fevy of auch cosn in 10 %5 - >of Tamil Nadu]
for irrigation from e sid vt before the said
settlement, shall be tue s vo be th - inpronriate assess-
ment determined in oo vedan
the land would Lo oot cbee oo aeilities for

irrigation from tho sl voh

I3y (e e S ineome from
the lanka fandz vofeod oo e L 31, clanse (1),
shall bo the avore ¥oogan eome dertved
by the Jandhoblder fioe saeh s Jovine a period of
twenty compicte fasfhi vorre darnelolely preceding
the notitied dae, o v o soch fopds have been in
existence for a shora peried net heing Tess than

~ .
AN A S
AL B A S

LIRS S

TR Pxplanation wers adiled by seetion 12065 of the Tamil Nadu
Bstates {Ahalition and TConveron inre Rrotaged) (Amendirent) Act,
1956 (Tamil Nadu Agt X1V of 193063 whish was deemed to have
come into Tarce on the NI Apelb 1949,

?This expression wis subsiit ted fov thy espression ** State of
Madras™ by the Tamil Made Adupsiion of Laws Order, 1962, as
amended by the Tamil Nadu Alaptation of Laws (Second

» Amendment) Gader, 1969

20 manner, which

j
i
i
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five complete fasli years immediately preceding the
" notified date, during the complete fasli years for which
the lands have been in existence : ;},

Provided that where the particilars necessary
to compute such average are not available for the full
period or where the particulars available appear in
material respects to be incorrect, the coraputation may
be made in such manner as may be prescribed.

(b) Where such lands have not been in exis-

tence for a period of five complete fasli years as afore~

‘said, their average net annual income shall be computed
in such manner as may be prescribed,

(2) From the average net annual income as
computed above, there shall be deducted such amount
as may be prescribed on account of remissions for
bad seasons and the like, in the same manner as in
the case of Government lanka lands.

34. The average net annnal miscellaneous reveaue S"mpt?ta'
from the sources referred to in section 31, clause (iv), net mis-
shall be the average of the ner annual incom: derived celtaneous
by the Goverament from such sources during the MVeove.
fasli year commencing on the notified date.if such date
was the Ist day of July, or on the Ist day of July ,
immediately succeeding the notified date, if such date
was not the Ist day of July and the next two fasli

years.

35. From the aggregate of the sums referred to in Jodi, etc,,
~ section 31, clanses (1) to (iv), ascertained as aforesaid, to be
- there shall be deducted— ‘ deducted.

(@) the whole of the jodi, quit-rent or other
amount, if any of a like nature, payable annually by
the landholder to the Government ; and

: {b) the whole of the jodi, kattubadi or other

amount, if any (excluding local cessés and taxes),

payable annually by the landholder immediately

before the notified date, 10 8 landholder of some
19814 =1
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other estate, inclnding the value, as ascertained in the
prescribed manner, of whatever was deliverable in
kind annuaily » _

Provided that the amount deducted under clanses
() and (b) shall in no case exceed one-half of the
aggregate of the net amouats computed in accordance
with sections 32 and 33, '

Y35-A. (1) For the purposss of sections 31, 32,
33, 34 and 35, any person who had, immediately
before the notified date, any right or interest in any
land in an inam estate as a landholder, shali be deemed
to be a landholder of soch estate, .

(2) The ryotwari assessmef;:éfimpbsed on, and
the miscellancous revenue derived from, ail Jands in
an inam estate in respect of which, any landholder
mentioped in sub-section (1} 15 entitled to ryotwari
patta under any provision of tats Act, shall be excly-
ded in determining the basic annual sum.]

BASIC ANNUAL SUM FOR UNDER-TENURE
ESTATES.

36, In the case of an under-tenure estaie, the basio
annual sum shall, where it has been devided under
section 10 that the estate was granted before the date
of the permanent or temporary scitlement of the
principal estate or before the 13th day of July 1802, as
the case may be, computed in accordance with the
provisions of scctions 31 to 35, both inclusive.

In other cases, the basic annual sum shall be the
sum as computed in accordauce with the provisions
of sections 27 to 30, both inclusive, fess the whole of
the jodi, kattubadi or other amount, if any (exc] uding

1 This section was inscrted by section 6 of the Tamil Nadu Estates
{Abolition and Conversion into Ryotwari), Estates Land {Reduction

- of Rent} and Estates (Supplementary) {Awendment) Act, 1958 (Tamil

Nadu Act XXXIV of 1938}, which wis Jec.ned to have come inlo
foree on the 19th April 1949,

|
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local cesses and taxes), payable annually by the land-
holder of the under-tenure estate - immediately before
W¥e notified date to the landhglder of the principal
estate, including the value, as/fscertained in the pre-
scribed manner, of whatever was deliverable in kind
annually *[provided that the total amount to be deduc-
ted as aforesaid shall in no case exceed one-half of
the aggregate of the net amounts computed in accor-
dance with clauses (i) to (iii) of section 27, read with
sections 28 and 29],

- SCALE OF COMPENSATION.

37. The total compensation payable in respect of geale f come
any estate shall, except in the case governed by section penisation |
38, be determined in accordance with the follow- X% %

ing scale \— .- ed by tekm
A . tion 4.
(i) Where the basic annual sum does not exceed

Rs, 1,000—30 times such sum.

(ii) Where the basic annual sum  exceeds
Rs. 1,000 but does not exceed Rs, 3.000—25 times
such sum or Rs, 30,000, whichever is greater.

(iii) Where the basic annual sum  exceeds
Rs, 3,000 but does not exceed Rs, 20,000—20 times
stich sum or Rs. 75,000, whichever is greater.

(iv) Where the basic annual sum exceeds Rs.
20,000 but does not exceed Rs, 50,000—17% times such
sum or Rs,4,00,000, whichever is greater.

(v) Where the basic annual sum exceeds Rs,

| 50,000 but does not exceed Rs. 1,00,000—15 times siuch

sum or Rs. 8,75,000, whichever is greater,

(vi) Where the basic annual sum exceeds Rs.
1,00,000—12} times such: sum or Rs. 15,00,000, _
whichever is greater, ; _ |

71 These waords, figures and t;mckéts were added by section 2 of the
Tamil Nadu Estates (Abolition and Conversion into Ryotwari)
Amendment Act, 1953 (Tamil Nadu Act IX of 1953),

125-14—73A
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PAYMENTS TO RELIGIOUS, EDUCATIONAL
AND CHARITABLE INSTITUTIONS. -

38, (I) Where an inam estate or part thereof was
beld immediately before the notified date by any
religious, educational or charitable institution, the
Government shall pay to the institution every year asa
tasdik allowapce — '

. (@) in the case of an entire inam estate; the
basic annual sum ; _

(6) in the case of a part of an inam estate,
such portion of the basic annual sum as may, on a
calculation in the prescribed manner, be ascribed to
that part. , S

(2) Where the tasdik allowance so .j;ayable'is

- less than the difference between—

{a) the average net annual income derived
by the institution from all sources in the estate or
“part as calculated iv the prescribed manner during the
five complete fasli years immediately preceding Ythe
fasli year 1357] or during that portion of those fasli
years itn which the estate or part was held by the institu-
tion, and . .

(k) the income as caleulated in the prescribed
manner which the institution may be expected to
receive from thelands in respect of which it is entitled

to a ryotwari patta,

the deficiency shall be made good to the
institution by the Government every year.

. (3) All amounts which accrued dueto the institu~
tion during the period referred to in sub-section (2),

1 Thess words and figures were substituted for the words * the
notified date * by section 7 of the Tamil Nadu Fstates (Abolition and
Couversion into Ryotwarl), Estates Land (Reduction of Rent) and
Estates (Supglementary) {Amendment) Act, 1958 (Tamil Nadu Act
XXXIV of 1958), which was deemed to have come into force on the

19th April 1949,
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clause (a), shall be taken into account, whether the
amounts were actvally collected or not :

Provided that the value in mpney of anything
deliverable in kind to the institution 8t any time during
the period aforesaid shall, where any price has been
fixed by the Government for the sale of such thing at
such time in the area concerned, be calculated at such
price,

_ (4) Payment shall be made to the institution
under sub-sections (1) and (2) so long as it exists,

{(5) Nothing corlained in this section shall
apply where any land (not comsisting of an entire
village) granted on service-tenure to the institution
falls under Section 3, clause (16) (¢), of the Estates
Land Act.] :

38-A. (1) Where an inam estate or part there¢of Payment of

» - was held immediately before the notified date by an glowances
AT <. . o y religious

individual on condition of rendering Service to 2 it ons,

religious institution, the individual shall, notwith-

standing anything contained in this Act, be bound to

render such Service after the notified date, if he is

required to do so by a written notice sent to him by the

institution within such time as may be specified by

the Government iny this behalf,

(2) Any such individual who renders the service
onbeing required to do so by the institution as afore-
said shall be entitled to be paid by the institution every
year such Sum as may be fixed by agreement between
the individual and the institution, and if no such agree-
ment can be reached, such Sum as may be fixed by
the Board constituted under the Madras Hindu
Religious Endowments Act, 1926,* in accordance

1 This sub-section was substituted for the Old sub-section (3) by
gection 4 of the Tamii Nada Estates (Abolition and Conversion into
Ryotwari) Amendment Act, 1951 (Tamil Nado Act XVH of 1951).

! This section was inserted by section 5, ikid.

* See now the Tamil Nadu Hindu Religious and Charitable Endows

 meénts Act, 1959 (Tamil Madu Act 22 of 1959).
\
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with Such rules as may be made by the Government in
this behalf : Co

Provided that if the individuval pays to the institu-
tion theamount of compensation paid to him under this
Act, the institution shall, in lieu of the sum aforesaid,
pay to the individual every year a sum equal to the
aggregate of the amounts which would be payable by
the Goveroiment under section 38, if the inam estate

. or part thereof was held immediately before the notified

date by a religious institution.

Explanation—TFor the purposes of this section,
¢ individual’ means the person who -would have held
the inam estate or part thereof, if it had not vested in
the Government under this Act.]

DETERMINATION OF BASIC ANNUAL SUM
AND TOTAL COMPENSATION.

%39, (1) The Dircctor shall determinein accordance
with such of the foregoing provisions as may be appli-
cable to the estato—

(@) the basicannual sum in respect thereof ;
and '

() except in the case govérned by section 38,
also the total compensation. payable in respect of the
estate.

(2) Any landholder or other person interested
may, within such time as may be prescribed or such
further time as the Director may in his discretion
allow, apply in writing to the Dircctor for a copy of the
data on the basis of which he proposes to determine
the basic annual sum. '

*Any amount of compensation determined under this Act for an
estata as a whole before the commencement of the Tamil Nadu Estates
(Aboiitior and Conversion into Ryotwarl) Amendment Act, 1974
(Tamil Nadu Act 49 of 1974}, viz., [1th November 1974, shall be re-
determined ib accordance with the provisions of this Act ag amended
by the sald Amending Act.
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: (3) On the receipt of such application, the

Director shall furnish the data aforesaid to the appli-
cant; and heshall also, before passing any order
under sub-section (1), give the applicant a reasonable
opportunity of making his representations in regard
thereto, in writing or oraily. ,},

r ' @) A copy of every order passed under sub-
section (1) shall be communicated to every landholder
concerned, and also to every applicant under sub-
section (2), _

[(4-a) (i) The Director may, at any time clther
suo motu or on the applicaMon of any person, review
an order passed by him under sub-section (1) on any
one or more of the following grounds, namely —

(1) that the said order is vitiated by any
clerical or arithmetical mistake or error apparent on
the face of the record, or

. (2) that subsequent to the passing of the
said order, data for the better calcniation of the basic
annual sum have become available, or

~ (3) that the said order requires to be
modified in pursuance of the final order of any com-
petent authority or Court

Provided that the Director shall not exercise

his powers under this sub-section in respect of any

estate, without giving every landholder concerned,

and every applicant under this sub-section and sub-
section (2), a reasonable opportunity of being heard.

(i1) A copy of every order passed under this
sub-section shall be communicated to the Board of
Revenue, and also te every Jandholder concerned, and
every applicant under this sub-section and sub-section

(2).]

1 This sub-section was inserted by secticn 2(g) of the Tamil Nadu
Estates (Abolition and Conversion into Ryotwari) Amendment Act,
1961 (Tamil Nadu Act 18 of 1961},

—

l
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(5) Any person deeming himself aggrieved by an
order made ‘[under sub-section (1) or sub-section

{4-a}] may, within three months from the date of the

order or such further time as the Board may in  its
discretion allow, appeal to the Board of Revenue ;
and the Board shall, after giving the applicant 2 reason-

- able opportunity of being heard, pass such orders on -

the appeal as it thinks fif, -

(6) The Board of Revenue may also in its dis~
cretion, at any time either suo mofu or on the applica-
101 of any persom, <all for and examine the record of

- my order passed, or proceeding taken, by the Director
-:ander this section, for the purpose of satisfying itself

-3 to the legality, regularity or propriety of such order
i proceeding and pass such order in reference thereto
‘as it thinks fit ;

Provided that the basic annual sum or the
watal compensation payable in respect of any estate

-whall not be altered by the Board without giving every
“Jandholder concerned and every person who has made

an application under sub-section (2), a reasonabile

apportunity of being heard.

2[(6-A) Notwithstanding anything contained in
sub-section (5) or sub-section (6), the Board of Revenue
may, on application made to it by the Director or by
any other person in that behalf, review any order
passed by it under sub-section (5) o1 sub-section (6)

if it is of the opinion that the said order is vitiated by

an error in the decision on a point of law or by a mjs-
take and may make such order on the application as

it thinks fit :

Provided that no application for review shall
be granted by the Board of Revenue without previous

1 These words, brackets, ﬁgul:cs and [etter were substituted f;r
the words, brackets and figure ** under sub-section (13" by section

2(b) of the Tamil Nadu Estates (Abolition and Conversion into

Ryotwari) Amendment Act, 1961 (Tamil Nadu Act 18 of 1961).

% This sub-section was inserted by section 13() of the Tamil Nadu ~
Estates {Abolition and Conversion intdo Ryotwari) Amedrmeat

Ast, 1956 (Tamil Nadu Act  XL1V of 1956),
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notice to every landholder concerned, and the appli-
cant, to enable them to appear and be heard in
support of the order a review of which is applied

for.] | ,?r

(7) No order passed by the Director *funder sub-
section (1) or sub-section (4-a)] shall be liable to be
cancelled or modified except by the Board of Revenue
as aforesaid or to be questioned in any Court of Law;
and no order passed by the Board of Revenue *funder
sub-section (5), (6) or (6-A)] shall be lable to be
canceiled or modified by the Government or any other
authority or to be quesjioned inany Courtof Law,

MANNER OF PAYMENT.
40. (1) The compensati@n payable to any person Corpen-

under this Act and the sums payablé to any religioys, Satio»
i i LR . 21 etc., to be
educational or charitable instituiion under section 38, paid in
sub-sections (1) and (2), may be paid in such form and  presibed
manner, and at such time or times, and i1 one or ore T

instalments, as may be prescribed by rules made by
the Government,

(2) Such rules shali be subject to *[the approval
both of the ‘(State} Legislative Assembly and of the

4(State) Legislative Council].

1 These words, brackets, figures and letter were substituted for the
words, brackets and figure ** under sub-section 1) by section 2c)
of the Tamil Nadu Estates (Abolition and Conversion into Ryotwari
Amendment Act, 1961 (Tamil Nadu Act 18 of [961).

* These words, brackets, figures and letter were substituted for
the words, brackels and figures * under sub-section (5) or (61" by
section §13(ii) of the Tamil Nadu Bstates‘(Abolition and Conversion
into )Ryotwari} (Amendment} Act, 1956'(Tamil Nadu Act XL1V of
1956).

* The words ** the approval both of the Proviacia!  Legislative
Assembly and of the Provincial Legislative Coundil " were sitbstitated
for the words  the approval of the Provincia! Legislative Agsembly *
by section 2(i) of the Madras Estates (Abalition and Comverion
into Ryotwari) Amendment Act, 1930 (Tamil Nudu Act I of 1950),

¢ The word ** State™ was substituted for the word ** Provincial ™
by the Adaptation Order of 1950, _
|
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Deposit and apportionment of compensation,

41. (1) The Government shall deposit in the office
of the Tribunal, the compensation in cespect of each
estate as finally determined under section 39, in such
form and manner, and at such time or times and in

- ome or more instalments, as may be prescribed by

rules made under section 40 :

‘[Provided that the Government shall be entitled
to deduct from the amount to be deposited—

(@) the advance compensation referred to in
section 34-A, sub-section (1) ;

to them— _ _ _
(i} in respect of peshkash, quit-rent, jodi

or other dues of a like nature, or

(ii) in respect of any claim - which was

" sccared immediately beéfore the notified date by a

mortgage of, or a charge on, the cstate or any portion
thercof ;

(¢) the whole or any portion of the rcats
and excess collections referred to in sub-clanse (i)
of clause (@) of sub-section (7) of section 50, which
cannot be adjusted by deduction under the said sub-
section ; and

{d) all interim payments deposited under
sub-section (5) of section 50 in excess of the amounts
finally found to be payable under that section :

Provided further that where the total amount
of the compensation payable in respect of any estate
stands altered after the deposit referred to above

has already been made, the Government may deposis -

1 These provisos were substituted for the original proviso by
secilan I4 of the Tamil Nadu Estates (Abolition and Conversion
into Ryotwari) (Amendment) Act, 1936 (Tamil Nadu Act XLIV of
1956}, which was deemed to have come inte force on  the [9th

Agril 1949,

(6) all moneys, if any, still remaining due

EX T

il
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the difference or withdraw the same from the deposit
already made, or otherwise adjust the same in such
manner and at such time or times as @ay be prescribed,
and the provisions of sections 42 td 49, and sections
5t and 52 shall apply o the amount finally under
deposit, and to this extent the Tribunal or the Special
Tribunal, as the case may be, shall be competent to
revise its orders, if any, already passed.]

(2) On the making of such deposit, the Govern-
ment shall be deemed to have been completely dis-
charged in respect of all claims to, or enforceable
against, the compensation aforesaid,

42. (1) *[Every person making a claim to, or claimsto be
enforceable against, the compensation] so deposited made withia
or. any portion thereof, including the principal op S montas.

. any othet landholder, members of his family claiming
any portion of such compensation, whether by way
of a share or by way of maintenance or otherwise,
and ecreditors, whether their debts are secured or not,
shall apply to the Tribunal within six months from
the date on which the amount was so deposited or
within such {urther time 2{not exceeding six months]
as the Tribuual may, in its discretion, allow ¢

a _ _ CLL 1

#(2) Every claim to, or enforceable against,
the compensation or any portion thereof which is

1 These words were substituted for the v:words " Every person
chiming the compensation ™ by section 2 (i) (@) of the Tamil Nadu
Lstates (Abelition and Conversion into Ryotwari) Amendment
Act, 1963 (Tamil Nadu Act 21 of 1963), :

t These words were inserted by section 2 :(i) (&), i4id.
* The two provisos were omitted by section 2 (1) (c), ibid.

4 This sub-section was substituted for the otiginal sub-section (2)
by section 2 (i), 1bid. _
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not made to the Tribunal within the time aforesaid
shall, — L

(i) in so far as it relates to the amount paid

by the Tribunal under section 53 ; or

(1) subject to the provisions of section 54-CC,
in so far as it relates to the amount in respect of
which an order for payment has been made by the
Tribunal or the Special Tribunal in favour of any
person,
cease to be enforceable, ]

43. The Tribunal shall, after giving notice to all
persons who have applied under section 42 and to

any others whom it considers to be interested, make

inquiry into the validity of the claims received by
it, and determine the persons who, in its opinion,
are eatitled to the compensation deposited and the
amount t¢ which each of them is entitled,

44. (1} As a preliminary to such determination,
the Tribunal shall apportion the compensation among
the principal landholder and any other persons
whose rights or interests in the estate stand transferred
to the Government under section 3, clause (), or
cease and determine under scction 3, clause (¢), inclu.
ding persons who are entitled to be maintained from
the estate and its income, as far as possible, in accor-
dance with the value of their respective interests in

“the estate,

(2) The value of those interests shall be ascer-
tained— _

(a) inthe case of the impartible estates referred
to in section 43, in accordance with the provisions
contained in that section and in such rules, not in-
consistent with that section, as may be made by the

" Government in this behalf ; and
(b) in the case of other estaies, in accordance

with such rules .as may be made by the Governmept
in this behalf, -
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;\ ‘ (3) A copy of every rule made under sub-section
i. (2) shall, as soon as may be after it has been made,
i be laid on the table of the *[State] ;}egislarive Assembly,

45. (1) In the case of an impartible estate which Asportion-
had to be regarded as the property of a joint Hindy Hen¢inthe
[ _ family for the purpose of ascertaining the succession win impa;i-
- thereto immediately before the notified date, the bleestates,
| . following provisions shall apply.

! ' (2) The Tribunal shall determine the aggregate
L - compensation payabl® to all the following persons. .
- considered as a single group :—

' (a) the principal landholder and his legiti-
i mate sons, grandsons and great-grandsons in the male

. !l_nc living or in the womb on the wotified date, inclu-
| T ding sons, grandsons and great-grandsons adopted

| . beaore such date (who are hereinafter called * sharers?);
. an

(h) other persons who, immediatcly before
| the notified date, were entitled to mainteriance out
: _ of the estate and its income either under section 9 or
| HTamil 12 of the ?[Tamil Nadu} Fmpartible Estates Act, 1904

Nadu_, ~ | ;

. acctf  or under any decree or order of a Court, award, or
. of1904. other instrument in writing or contract or family
arrangement, which is binding on the principal land-

holder (who are hercinafter called *maintenance-
holders') :

| Provided that no such maintenance-holder shalj b
be entitled to any portion of the aggregate compen- i
sation aforesaid, if, before the notified date, his claim - i
for maintenance, or the claim of his branch of the '
famil%r for maintenance, has been' settled or discharged
In full.

S

1 The word ¢ State ” was substituted for the word * Provincial ™
| _ by the Adaptation Order of 1950,

r * Thse words ware substituted for the word ** Madras ™ by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tami! Widu Adaptation of Laws (Second Amendinent) Order,
1969, i
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(3) The Tribunal shall next determine which
-creditors, if any, are lawfully entitled. to have their
debts paid from and out of the assets of the impartible
estate and the amount to which each of them is so
entitled ; and only the remainder of the aggregate
compensation shall be divisible among the sharers
and maintenance-holders as hereinafter provided,

(4) The portion of the aggregate compensation
aforesaid payable to the maintenance-holders shall
be determined by the Tribunal and notwithstanding
any arrangement already made in respect of mainte-
nance whether by a decree or order of a Court, award
or other instrument in writing or contract or family
arrangement, such portion shall not exceed one-fifth
of the remainder referred to in sub-section (3), except
in the case referred to in the second provise to section

47, sub-section (2).

(5) (a) The Tribunal shall, in determining the
amount of the compensation payable to the mainte-
nance-holders and apportioning the same among
them. have regard, as far as possible, to the following

considerations, namely :—

(i) the compensation payable in respect
of the estdte ;

(i) the number of persons to be main-
tained out of the estaie ;
. (il the nearness of relationship of the
person claiming to be maintained ;

(iv) the other sources of income of the
claimant ; and
_ (v) the circumstances of the family of
the claimant.

{b) For the purpose of securing (i) that the

amount of compensation payable to the maintenance-
holders does not exceed the limit specified in sub-

- section (4) and (i) that the same is apportioned

alm_"‘:‘_g them on an equitable basis, the Tribunal shall
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- {6) The balance of the aggregate compenss Son

shall be divided among the sharers, as if they ow a3
such balance as a joint Hindu family and a parez-om

thercof had been effected among them on the not * o2
date,

» ] ) '
46. After the compensation has ‘been apportive ag Claims of

among the persons referred to in section 44, g\ <reditors,
section (1), or where it is more convenient so o 3.
pending such apportionment, the Tribunal shall (s
into consideration the applications of the crodiceng
other than those dealt with it sectipn 45, sub-section
(3), and decide the amount to which each such credirer

is entitled and the person or persons out of who g,

share or shares of the compensation such
should be paid.

47. (1) Every maintenance-holder entitled g
portion of the compensation under scction 45 shy

respect of a portion of the lands referred to in ye
12 or 14, as the case may be.

(2) The Tribunal shali determine the totaf
axient of the lands in respect of which ryotwari pateay
may be granted to the maintenance-holders and divide
the same among them and in doing so, the Tribung]
shall, unless for reasons recorded in writing it consi-
ders that it is inappropriate to do so, have regard 1o
the considerations set forth in'section 43, sub-section
(5) and the manner in which the compensation paya-
ble to the maintenance-holders has been or may by
apportioned among then: under that sub-section:

Provided that the fotal extent of the lands granted '
to all such maintenance-holders shall not exceed

e

amovun:

4 irant of
: A I ryetaari
also be entitled to the grant of a ryotwari patwa iy

Matta to
Maintg-

clion nange-hole

(lcm in
eeriain |
wnpartible
wabiles,
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one-fifth of the extent of the lands in respect of
which a ryotwari patta may be .granted under
section 12 or 14: -

Provided further that where it is found to be
inconvenient or impracticable to grant any such lands,
or to grant any such lands to the full extent to which
the mmintenance-holder may be regarded as entitled,
whetber on the ground that such a grant will result
in the creation of an uneconomic holding or for any
other reason, the share of the compensation awarded
to the maintenance-holder may be increased by such
amount as the Tribunal may consider reasonable.

(3) The lands in respect of which a ryotwari
paita may be granted yuder section 12 or 14, after
excluding any lands which may be granted to mainte-
nance-hoiders under sub-section (2), shall be divided
among the sharers, as if they owned such lands as a
joint Hindu family and a partition thereof had been
effected among them on the notified date.

48, Where the power of the landholder to alienate

,,Cgii,}“to e any property in an estate is restricted, whether by the
treated as terms of the grant or otherwise, the provisions of
e tor this Act relating to the payment and apportionment
purposes of of compensation in respect of impartible estates shall,
compensa- so far as may be and subject to such rules as may be
toa. made by the Government in this behalf, apply to

the payment and apportionment of the compensation
payable in respect of the estate. '

m 49, Where it is alleﬁed that the interest of any

iny compep- person entitled to receive payment of any portion

sation. of the compensat]ilon %;s devot!ved on any l._c:yt]:ler person
or persons, whether by act of parties or by operation
of law, the Tribunal shail determine whether there
has been any devolution of the interest, and if so,
on whom it has devolved, . S
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INTERIM PAYMENTS.

- 50. (1) Ths provisions of this section shall apply1ntecim pay-

in every case not governed by section 38,

Tents to
rincipal
ndholder

(2) After the notified date’ and until the and others.

compensation is finally determined and deposited
in pursuance of this Act, interim payments shall be
made by the Government every fasli year prior to
the faslt year in which the said deposit is made, to
the principal landholder and to the other persons
referred to in section 44, sub-section (1), as follows:]

*{(3) In respect of gpe fasli year in which the
estate is notified, they shall together be entitled to
such amount as the Government may, on a rough
calculation, determine to be the basic annual sum
referred fo in section 26, if the deposit in pursuance
of section 54-A has not been already made, and to
an amount equal to one-half of the basic annual sum
as so calculated, if the deposit aforesaid has been

- already made :

Provided that, in either case, the rents, if any,
collected before the notified date by the landholder
from the ryots in respect of the fasli year aforesaid

~and any amount collected by him from the ryots

in excess of the rent determined under the 3 Tamil
Nadu} Estates Land (Reduction of Rent) Act, 1947
(}iTamil Naduj Act XXX of 1947), and outstanding
to the credit of the ryots on the first day of that
fasli year, shall be deducted.] .

t This sub-section was substituted for the original sub-section
by section 16 (1) of the Tamil Nadu Estates (Aboliticn and Conversion
into Ryotwari) (Amendment) Act, 1956 (Tamil Nadu Act XLIV of
1956), which was deemed to have come into force on the Ist July
1954,

3 This sub-section was substituied for sub-dection (3} of section
50 by section 7 (6) of the Tamil Nadu Estates {(Abolition and Conver-
sion into Ryotwari) Amendmeni Act, 1954 (Tamil Nadu Act
KXXIV of 1954), - -

3 These words were substituted for the word ** Madras * by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
TFamil Nadu Adaptation of Laws (Second Amendment) Order,
1969, :

125~14—74
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. [Explanation.—Any amount collected by the
Government on behalf of the landholder as rent from
the ryots in excess of the rent determined under the
*Tamil Nadu} Estates Land (Reduction of Rent)
Act, 1947 ({Tamil Nadui Act XXX of 1947), and
pald to the landholder shall, for the purposes of
this sub-section, be deemed to be an amount
collected by the landholder.] -

(4) In respect of each subsequent fasli year,
they shall together be entitled to the amount estimated
under sub-section (3) to be *fone-half of the basic
annual sum], unless data for the better calculation
thereof have since become available, in which case
the amount to be paid shall be revised by the Govern-
ment with referencs to such data,

‘[Provided that if, for any reason, the whole
or any portion of the rents and excess collections
referred to in the proviso to sub-section (3) was not
deducted in pursuance of that proviso, the amount
remaining undeducted shall be deducted from the
amount payable under this sub-section :

Provided further that in a case where, after
the deposit in pursuance of section 34-A has been
made, the balance of compensation is deposited in
instalments, they shall together be entitled in any
vear only to an amount which bears to the total
basic annual sum the samc proportion as the balance
of compensation outstanding in that year beuars to
the total compensation.)

1 This Explanation was added by section 16 (i) of the Tamii
Nadu Estates (Abolition and Conversion inte Ryotwarl) (Amend-
ment) Act, 1956 (Tamil Nadu Act XLIV of 1956}, which was deemedl
to have come into force on the lst July 1954,

8 These words were substituted for the word “‘Madpas ® B the
Tamil Nadu Adaptasion of Laws Order, 1969, as amended
by the Tamil Nadu Adaptation of Laws (S:'cond Amendmert}
Ordcr, 1969,

* These words were substituted for the, words *° basic anpual
s1m " by section 7 (6) of Tamil Nadu Act XXXV of 1954, which was
deamed to have come into force on the Ist July 1954.

* These provisos were added by section 7 (&), rbid.
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11(4-A) If the amount deposited under section
54-A is, on subsequent calculation either because
data for better calculation have since become available
or because of mistake in the method of xalculation
adopted before the deposit was made under fhat section,
found to be in excess of the amount that should pro-
perly have been deposited, such excess shall also
be deducted out of the amounts to be deposited under
"sub-section (3) or sub-section (4) :

Provided that the amounts deducted in pursu-
ance of this sub-section and in pursvance of the pro-
viso to sub-section (3), or as the case may be, the
first proviso to sub-section (4) shall not in any faslj
year exceed fifty per cent of the stm to be deposited
under sub-section (4) in that fasli year.]

(5} The | Government sha_.ll deposit all such
amounts in the office of the Tribunal and the Tribu-
nal shall, after such inguiry, if any, as it thinks fit,

apportion the amounts among the principal land- =

“holdér-and the other persons referred to in sub-section
(2), as far as possible tn accordance with the valuye
of their respective interests.

2[{5-A) (@} Every person making a claim to,
o« viforceable against, the amount so deposited or any
nortion thereof shall apply to the Tribunal within six
months from ths date on which the amount was so
deposited, or within such further time not exceeding
six months as the Tribunal may, in its discretion,
allow. ’

() Every claim to, or enforceable against,
the amount so deposited or any portion thereof

! This sub-section was inserted by section 16 (iii) of the Tamil
Madu Estates (Abolition and Conversion into Ryotward) ( .
ment) Act, 1956 (Tamil Nadu Act XLIV of 1956),  which wgs
deemed to have come into force on the Ist July 1954,

Es 2 Th&;t;?_—gactiondwgs inserted !:yt saﬁt;c:‘: 3 of the Tamil Nady
tates itlon and Convera'on into warl) Amend
1063 (Tamil Nadu Act 21 of 1963). pencment Act.

125-14—T4A
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Wlnch is not made fo the Tnbunal w;thm the tinie
aforesaid shall,— -~ .~ B

- (i} inso far as it relafes to the amount pa1
by the Tribunal ;

(ii) subject to the provisions ‘of ‘section
54-CC, in so far as it relates to the amount in respect
of which an order for payment has been made by the
Tribunal or the Special Tribunal in favour of any :
persosn,

cease to Ee enforccab]e]

(6) On the making of such a deposif, the
- Government shall be deemed to have been completely -
d1schargcd in respect of all claims to, or enforceable
against, the amount so deposited.

(7} After the compensation has been finally
determined, the Government shall ascertain, in the
manner speclfied below, the aggregate interim pay-
ment dve in respect of the estate :—

(@) Tn respect of the fash year in which the
estate is notified, the basic annual sum as finally
determined under section 39 after deducting there-
from—

(I} the rents, if any, collected before the
notified date by the landholder from the ryotsin
respect of the fasli year aforesaid and any amount
collected by him from the ryots in excess of the rent
determined wunder the ?[Tamil Nadu] Estates Land
(Reduction of Rent) Act, 1947 (jTamil Nadu] Act
XXX of 1947), and outstandmg to the credit of the
ryots on the first day of that fasli year; and

1 This sub-section was substituted by section 16 (iv) of the Tln%
Nadu Estates (Abolithon and Conversion into R}votwari) (Amend-
ment) Act, 198 (I‘a.mu Nadu Act XL IV of 1956) for the sub-sectiont
as - subgtituted fm‘ al sub-section by section 7 {

. Tamil Nidu ; 1954,

: ’Tg?u_

- am i

oFs m o tltulodfortho word * Madzas’
b' wa Order, 1969, as amended. by
-- oﬁ Laws. (Seoon z

o
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_ (ii) an amount bearing to the basic arnua)
sum fhe Sime proportion as the amount of the advance
coripensation referred to in section 54-A beag to  the
compensation as finally determined under séCtion 39,
in case the deposit in pursuance of section 54-A  is
made in the fasli yearin which the estate is notified,

&) In respect of each of the subsequent fasli
years, the basic annual sum as finally determined
under section 39, after deducting therefrom ap amount
bearing to the basic annual sum the same propor-
tion as the amount of the advance compensaiion
-referred to in section 54-A together with any further
instalment or instalments of compensation deposited
up to the end of the fasli year concerned bears to the
compensation as finally determined under section 39,
and also the whole or any portion of the rents and
excess collections reforred o in sub-clause (1)} of clause
(a), which was not deducted under that sub-clause.

If the aggregate interim payment thus deter-
mined exceeds, or is less than, the aggregate amounts
already deposited under sub-section (5), the balance
with interest therecon at three per cent per annum
shall be deposited by the Government with the Tribu-
nal, or, as the case may be, the amount of deficiency
shall be intimated by the Government to the Tribunal.

Explanation.—Any amount collgcted by the Govern.

" teent on behalf of the landholder as rent from the

ryots in excess of the rent determined under the Y{Tamil
Nadu] Estates Land (Reduction of Rent) Act,
1947 (4 Tamit Nadu] Act XXX of 1947), and  paid
to the landholder shall, for the purpose of this sub-
section, be deemed to be an amount coflected by the
‘Jandholder.] ‘

| (8) No interim payment made under this section
'shall be deemed to constitute any part of the com-
pensation which the Government are liable to deposit

i 1 These words were substituted for the word ¢ Madras* by the
Tamil Nadu Adaptation of Laws Order, 1969, as.amended by
the Tamil Nadu Adaptation of Laws (Sscond Amendiment) Order,

1969,
| .
i .
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undg“t sectiont 41, sub-section (1), or to any extent to
be in lieu of such compensation.

1{(9) The Tribunal shall revise the apportionment

‘of the interim payments with reference to the aggre-

gate interim payments as finally determined by the
Government under sub-section (7) on the basis that
each of the persons entitled to receive any portion of
the interim payments shall be entitled separately to
the same share of the said aggregate interim payments
as the share of the compensation to which he is finally
held to be entitled under section 44, Any excess pay-
ment disclosed by such revision shall be deducted
by the Tribunal, with interest thereon at three per
cent per annum, from the compensation payable tc
the person concerned.]

51, (1) Any person deeming himself aggrieved by
any decision of the Tribunal under sections 43 to
50 may, within three months from the date of such
decision or such further time *fnot exceeding six
months] as a Judge of the High Court nominated
for the purpose by the Chief Justice may in his dis-
cretion allow, appeal to a Special Tribunal consis-
ting of two Judges of the High Court nominated from
time to time by the Chief Justice in that bchal

3{ * £ L .]

1(2) The members of the Special Triblumf
shall bear the case as personae desighatae, and on all

t This sub-section was substituted by section 16 (v} of the Tami}
Nadu Estates {Abolition and Conversion ‘into Ryotwari) (Amend-
menty Act, 1956 (Tamil Nadu Act XLIV of 1956) for the sub-sec-
tion as substituted for the original sub-section by section 7 (i) of
Tamil Nadu Act XXXIV of 1954,

% These words were Inserted hy section 4 (i) of the Tamil Nadu
Estates (Abolition and Conversion into Byotwari) Amendment
Act, 1963 (Tami} Nadu Act 21 of 1963),

3 The two provisos were omitted by section 4 (i), ibal,

+ This sub-section was substituted for the original sub-section by
section 17 (1) of the Tamil Nadu Estates (Abolition and Cenver-
sitgll:lgisnﬁto Ryotwari) (Amendment) Act, 1956 (Tamil Nadu Act XLIV
o ),
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points, whether of law or of fact, op which they are
agreed in their opinion, their deci

Wherc on any such poiut or points, the members are
divided {n their opinion, they shall state the poin
or points on which they are so divided, and such
point or points, together with their opinions thercon,
shall then be laid before one or more Fudges nomi-
nated for the purpose by the Chicf Justice, and such
Judge or Judges shall hear the case as persona designara
OT &S personae designarae, in so far as it relates to such
point or points, and on dech such point, the decision
of the majority of the Judges who have hea,d the
case, ncluding those who first heard it shall be final.]

Y(3) The Special Tribunal shall have the same
powers as are vested in a Civil Court upder the Code
of Civil Procedure, 1908 (Central Act V of 19C8),
when trying a suit or when hearing an appeal.]

"

n shall be final. -

52, The jurisdiction of the Tribunal and the Special Restrictions

Tribunal shall be Himited —

(@) to the upportionment of the compensa-
tion among the persons raferred to in section 43 and
the apportionment of the inferim payments among the
persons referred to in section 50 ; and

{(h) in cases failing under section 47, to the djvi-
ston aof the lands in respect of which a ryotwari patta
may be granted under section 12 or 14 ; and neither
the Tribunal nor the Special Tribunal shall have juris-.
diction to go into the question of the correctness of
the determination, or the adequacy of the compen-
saton,

USSR 1

——— .....*.u_._._-........_,.-f_..:r_‘... .

1 This sub-section was added by section. 8 of the Tamil Nady
Yistates (Abolition and  Conversien imto  Ryotwhti),” Estites Land
{Reduction of Real) and Estates (Supplementdry) {Amiadmzss
pct, 1958 (Tamil Nadu Act XXXV ~Fns

on jueis-
tiction ol
- Tribunal
and Specia
TFribunal.
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53. All payments made out of the compensation
deposited in~ the office of the Tribunal under
sectiont 41 shall be made by it in accordance with its
orders and decisions, subject to the modifications if
any made on appeal under section 51,

$4. (1) In cases governed by section 38, after the
notified date and before the sums payable to ‘the
religious, educational or charitable institution
concerned under sub-sections (1) and (2) of that
section have been finally deterntined, the Government .
shall pay to the institution— - :

*[(@) in respect of the fasli year in which the
estate is notified, such sums as they may, on a rough
calcujation, determine to be payable to the institution
under section 38, sub-sections (1) and (2) :

Provided that the rents, if any, collected before ¥
the notified date by the institution from the ryots in
respect of the fasli year aforesaid and any amownt :
collected by it from the ryots in  excess of the rent i
determined under the 2[Tamil Nadu] Fstates Land . - :
{Reduction of Rent) Act, 1947 (J[Tamil Nadu} Act
XXX of 1947), and outstanding to the credit of the
ryots on the first day of that fasi vyear shall be
deducted ;]

. (&) in respect of each subsequent fasli year, the
sunis determined under clavse (o), unless data for the
better calculation thercof have since become avail-
able, in which case the sums to be paid shall be
revised by the Government with reference to Such
data: .

'[Provided that if, for any reason, the whole or
any portion of the rents and excess collections referred

t This clause was substituted for clause (@) of sub-section (1) of
rection 54 by section 8 (i) of the Tamil Nadu Estates (Abolition and
Conversion into Ryotwar) Amendment Act, 1954 (Tamil Nadu
Act XXXIV of 1954), _

3 These words wers substituted for the word ** Madras ® by the
Tami! Nadu Adaptation of Laws Order, 1969, as amended by the
Tan;l! Nadu Adaptation - of Laws (Jscond Amendment) Order, .
1969, _ : e :

o gy iy et 0 T
{ates ) . R XOTWe ;
y XXXIV of 1 '

1954 (Tamil Nadu A
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. to in the proviso to clause (@) was not deducted in
pursuance of that proviso, the amgunt remaining
undeducted shall be deducted from th$ amount paya-
ble under this clause,]

(2) After the sums payable to the insti-
tution under section 38, sub-sections (1) and (2),
have been finally determined, inferim payments made
to the institution under sub-section (1) of this section
together with such rents, if any, collected by it before
the notified date and any amount collected by it from
the ryots in excess of the gent determined under the
*[Tamil Nadu] Estates Land (Reduction of "Rent)
Act, 1947 (}{Tamil Nadu] Act XXX of 1947), and out-
standing to the credit of the ryots on the first day of
the fasli year in which the estate is notified, shall be
adjusted 3( ) towards the sums so deter-
mined] ; and any deficiency shall be made good to the
institution by the Government and any excess shall
be deducted from the sums payable to it by the Govern-
ment in any subsequent fasli year or years.

“{(3) The deductions made under sub-section (1)
shall not exceed twenty-five per cent of the amount
determined {0 be payable to the institution for the
fasli year concerned and any balance in excess thereof
which remains unadjusted under sub-section (2) shall
be deducted in annual instalments from the aggregate
sum payable to the institution under section 38, sub-
sections (1) and (2) as finally determined, in amounts
not exceeding twenty-five per cent of the sum so pay-
able for the fasli year concerned.]

1 This was substituted for the words '* together with the rents
il uny collected by it before the notified date, shall be adji sted
towards the sums 50 determined” by section 8 i) of the Tamil
Nada Estates (Abolition and Conversion inte Ryotwar)} Amend-
ment Act, 1954 (Tamil Nadu Act XXXIV of 1954

2 These words were substituted for the word ** Madras “by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended Ly the
'{ag:;n Nadu Adaptation of Laws (Second Amendment} Order,

969, i

% The words * by the Tribunal " were omitted by clause (a) of
section 18 of the Tamil Nadu Estates (Abolition and Conversion
into Pgotwari) {Amendment) Act, 1956 (Tamil Nadu Act XLIV
?gslsﬂ , which was deemed to have come into force on the 18t July

\
4 This sub-section was added by clause (b), Al

R




Advance
payment of
compensation
and ifs appor-
tionmeni, efc,

- of the institution as rent from the ryots in excess of

. Estates (Aba_?: on and’ [1943 TN Act XXV
' Conversion into Ryotwari)

'UBxplanation.—For the purposes of this section,
any amount collected by the Government on behalf

the rent determined under the ?[Tamil Nadu] Estates
Land (Reduction of Rent) Act, 1947 (2[Tamil Nadu]
Act XXX of 1947), and paid to the institution shall
be deemed to be an amount collected by the institu-
tion.]

YN Advance payment of compensation.

54-A. (1) In the case of every estate not governed

by section 38, the Government shall estimate roughly

the amount of the compensation payable in respect of
the estate, and depcsit one-half of that amount within
siXx months from the notified date in the office of the
Tribun_.al, as advance payment on account of com-
pensation ;

Provided that in the case of an estate' notified
before the commencement of the [ Tamil Nadu] Estates
(Abolition and Conversion into Ryotwari) Amend-
ment Act, 1950, the deposit may be postponed {o a date
which is not later than the 30th day of Junec 1950.

(2) From the amount to be deposited under sub-
section (1), the Government shall be entitled to de-
duct—

‘(@) (I} one-half of all moneys, if any, due
to them-~ :
(1) in respect of peshkash, quit-rent, jodi
or other amount, if any, of a like nature, or

1 This Explanation was added by clause (¢} of section 18 of the
Tamil Nadu Estates (Abofition and Conversion into Ryotwari}
{Amendment) Act, 1936 (Tamil Nadu Act XLIV of 1956}, which
was deemed 1o have come into force on the 1st July 1955,

? Thyse words were substituted for the word ** Madras * by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
'lrgargi] Nadue Adaptation of Laws (Second Amendment) Order,

69,

8 The headings and sections 54-A and 54-B were inserted by
section 3 - of the Madras Estates (Abolition and - Conversion
into Ryotwari) Amendment Act, 1950 (Madras Act I of 1950),

- % This ¢lause was substituted for the original clause (@) by seclion
19 (i} of the Tamil Nadu Estates (Abclition and Conversion into

'Illgt)twari} (Amendment) Act, 1956 (Tami]l Nade Act XLIV of

56) which was deemed to have t:c-mcIk into force on the I9th April

1949, .

e




1948: T.N. Act XXVI} Estates (dbolition ana 1179
_ Conversion into Ryotwari)

_ (ii) in respect of apy claim which was
scoured immediately before thé notified date by
mortgage of, or a charge on, the’estate or any portion
thereof ; and

{(I1) the rents, if any, collected before the
notified date by the landholder from the ryots in
respect of the fasli year in which the estate is notified
and any amount collected by him from the ryots in
excess of the rent determined under the [Tamil Nau]
Estates Land (Reductddn of Rent) Act, 1947 ([ Tami]
Nadu} Act XXX of 1947), and outstanding to the
credit of the ryots on the first day of that faslj year.]

(b) one-half of the basic annual sum referred to
in sub-section (3) of section 50, ifthe deposit in pur-
suance of this section is made in the fasli year in which
the estate is notified but after the interim payment in
respect of that fasli year has been deposited under

- section S50.

‘[Explanation.—Any amount collected by the
Government on behalf of the Jandhoider as rent from
‘the ryots in excess of the rent determined under the
Tamil Nadu] Estates Land (Reduction of Rent)
Act, 1947 ({[Tamil Nadu] Act XXX of 1947), and
paid to the landholder shall, for the purpose of
this sub-section, be deemed to be an amount coflec-
ted by the landholder.]

(3) On the making of a deposit in pursuance of
this section, the Government shall be deemed to have
been completely discharged in respect of all claims to,
or cnforceable against, the amounf deposited.

1 These words were substituted for the word ** Madras™ by
the Tamii Nadu Adaptation of Laws Order, 1969, as amended by
the Tamil Nadu Adaptation of Laws (Secox}ad Amendment} Order,
1969, ,

2 This Explanation was ndded by sectionl 19 (i) of the Tamil
Madu Estates (Abolition and Conversion into Ryatwari) (Aroend-
ment) Act, 1956 (Tamil Nadu Act XLIV of 1956), which war
deemed to have come into force on the ok 4™ -n

R
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(4) The Tribunal shall, after such inquiry, if any,
as it thinks fit, apportion the amount deposited in
pursnance of this section among the principal lang-
holder and the other persons referred
to in section 42, as far as possible in accordance with
the value of their respective interests ; and the provi-
sions of sections 42 to 46 (both inclusive), 48, 49, 51,
52 and 53 shall apply mutaris mutandis in respect of the
amount so deposited, o : i

[(5) (a) Notwithstanding anything contained i
sub-sections (1) to (4), if data for the better calcula-
tion of the amount payable as advance compensation
become available, the amount to be paid may be re-
calculated by the Government with reference to such

data,

Lt

(b) Where any amount of advance compens
sation deposited in respect of any estaté under this
cgction excecds or is less than the amount as recal-
culated in accordance with clause (a), such amount
available with the Tribunal may be withdrawn by
the Government, and in the case of a deficiency the
Government may deposit with the Tribunal such
amount «s may de necessary to make up the defi- ¢

ctency. ]

D e M g i b

Additional compensation.

dditional - 54.8, (1) As soon as may be after *[the final
ympensation 4.4 mination of the amounts of compensation pay-

1d its appor- A N
snment, able under section 39 in respect of—

(a) all the zamindari estates, and

1 This sub-section was added by section (9 (iii) of the Tamil
Nadu Estates (Aboclition and Conversion into Ryotwari} (Amend-
ment) Act, 19536 (Tamil Nadu Act, XLIV of 195¢), which was
deemed to have come into torce on Ihe 19.h April [949-

2 This was substituied for the words and figures ** the amousis
of compensation payable in respect of all the Zamindari estates
tiave been finally determined under section 39 ™ hv section 2 M) {2)
of the Madras Bstates (Abolition and Conversion into Ryetward)
Second Amendment Act, 1951 (Madras Act XXXV of 1951y, Gy
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(£) all the under-tenure estates in respect
of which there is no decision vnder section 10 either
of the Settlement Officer or of the Tribunal on appeal
from the Settlement Officer, that they were estates
created before the dates of the permanent or tempo-
rary seftlement of the principal estates concerned
or before the 13th day of July 1802, asthe case may
be] if itis found that the aggregate of such amounts
falls short of twelve and a half crores of rupees, the
Governmen! shall be under an obligation to distribtite
among the fzamindari estates and under-tenure
estates atoresaic], an amount equal to thatbv which
the aggregate so ’l‘alis short, the sum payable in
respect of each such estate being in proportion to the
amount of compensarion as finally determined in
respect thereof under section 39,

(2) The sum payable under sub-sectior (1)
in respect of each such estate shall be deposited by
the Governmenrt in the office of the Tribunal, and on
the making of such deposit the Government shall
be deemed to have been completely discharged in
respect of all claims to, or enforceable against, the
sum deposited,

(3) The Tribunal shall, after such inquiry,
if any, as it thinks fit, apportion the sum deposited
under sub-section (2) in respect of any estate among
the principal landholder and the other persons
referred to in section 42, as far as possible in accerd-
ance with the value of their respective interests :
and the provisions of sections 42 to 46 (both inclusive),
48, 49, 51, 52 and 53 shall apply musatis mutandis
in respect of the sum so deposited :]

{Provided that no creditor shall be entitled
to apply for the payment of any portion of the sum
deposited as aforesaid in respect of which pori‘on
his claim has been satisfied on the date of such app.i-

cation.] :

1 These words were substituted for' the words ' Zamindar]
estates aforesald ™ by section 3 (5) of the Madras Estates (Abali-
tion and Convension . into Ryotwnri) Second Amendment Act,
-1951) Madras Act XXXV of 1951).

- 8 This provigo was added by section 2 (i), 764,

1948 : T.N.Act XXVI] Estates (Abolirion and 118)




payment.

Unclaimed and
andisbursed
4mounts how
dealt with,

... graph by section

il and” [1948: TN, Act’ XXVI

fes (Abolition 1948
Ct_’)n_versfan__.ﬁtq-: Ryotwariy -

ation for * [54-C.” *[Every person in whose favour an ordet
I Y titlca for payment has been made by the Tribunal shall

make an application for payment within three months
from the date of such order :] .

Provided. that the Tribunal may, within such
further vime not exceeding six months as it may in
its_discretion allow, admit a claim preferred after

the period of three months aforesaid if it is satisfied .

that the claimant had sufficient cause for not prefer-
ring the claim within that period :

Provided further that, where an appeal has been
filed before the Special Tribunal against the said
order for payment, the aforesaid period of three months
shall be reckoned from the date of the decision of
the Special Tribunal on the appeal.

5[54-CC. (1) (a) All amounts deposited in the
office of the Tribunal under sub-section (1) of section
41, sub-sections (5) and (7) of section 50, sub-section
(1) and elause (b) of sub-section (5) of section 54-A,
sub-section (2) of section 54-B, or sub-section (2)
of section 55-A and remaining unpaid and with re-
ference to which no claim has been made within
the time specified in sub-section (1) of section 42 or
in clause (@) of sub-section (5-A) of section 50 or
in sub-section (4) of section $5-A, as the case may be,
or no application for payment has been made within
the time specified in sectien 54-C; and

1 Sections 54-C to 54-H were inserted by section 20 of the Tamil
Nadu Estates (Abolition and Conversion into Ryotwari} (Amend-
ment) Act, 1956 (Tamil Nadu Act XLIV of 1956). Sections S4-E,
54.G and 54-H were deemed to have come into force on the 19th

~ April, 1949,

2 paragraph was substituted for the original opening para-
This ? of the Tamil Nadu Estates (Abolition and Con-
version into Ryotwari) Amendment Act, 1963 (Tamil Nadu Act
"8 This.- section wag ingerted by section 6, ibid.
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(£) all amounts deposited as aforesaid and
'i ~ remaining unpaid after the expiry of a period of six

months from the date of the disposal of the appli-
| . cation under section 354-C,

shall be withdrawn by the Tribundal and deposited
l *in the District Court having jurisdiction over the
i estate concerned in the name of‘ the estate or, as the
l, case may be, in the name of the person or persons
| + in whose favour an order for payment has been made
by the Tribunal or the Special Tribunal.

(2) Al amounts deposited by the Tribunal
' in the District Court ugder sub-section (1) shall be
dealt with by the District Court in accordance with

|

_ such rules as may be made by the Government in
| this behalf.

(3) Every person making a claim to, or enforce- .
i able against, any amount held in deposit under sub.
|

section (1) shall apply to the Bisiriot Court in the
prescribed form setting forth his claim,

_ " {4) The District Court shall, after giving notiee : :
! to all persons who have applied under sub-section
l- (3) and to any others whom it consjders to be interested,
i make enquiry ‘nto the validity of the claims reccived
by it and subject to the provicions of sub-section .
(5) determine the persons who are entitled to the S
‘ amount held in deposit and the amovnt fo which each :
| of them is entitled. :

(5) Every order for payment made by the Tri- o O
bunal or the Special Tribunal in favour of any person 1
'5 shall be binding on the District Court.]

I

34-D. The Government shall be entitled to deduct Balance of
|

from the amonat, if any, to be depbsited under sub- cess rent !
| X . !
| section (2) of section 54-B— | :%é:s}t;?anym;?s
: [0 Vi i i
{@) any balance out-of the rents and excess cor:pcgfa‘ﬁon to : ‘
collections referred to in sub-clause (i) of clayse be recovered :
(a) of sub-section (7) of section 50 remaining to be {fgﬁ;’?gﬁigﬁ 0
li recovered from the landhofder ; and sation. - )

1
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1

3 (b) any balance to be recovered from the land-
1 holder out of the advance compensation. paid to him
' in exeess of the amount due to him under section 54-A,

Amounts which  -E., Any sum representing the whole or any
ﬁ?wtﬂ portion of the rents and excess collections referred
recovergbio as | t0 iR clause (¢) of the first proviso to sub-section (1)
arrear of land  of section 41, which cannot be adjusted by deduction
Teveaue. under the said clause, shall be recoverable as if it were

an arrear of land revenue,

Wrong and 54-F, Where any payment made to any person
s bayment js subsequently found to benot due to him or to be in
ble as fand excess of the amounts due to him, the amount which
revene., is found to be not due or which is in excess, as the
case may be, with interest thereon at three per cent
per annum, or any portion thereof which cannot be
otherwise adjusted by deduction from any amounts
due to such person, shall be recoverable as if it were

an arrear of land revenue.

Recovery of 54-G. If any amount has been paid to any
almouzltt paid on person under this Act n pursuance of a . notifi-
cugellation of cation ivsued under sub-section (4) of section 1 and
issued under  1f such notification is subscquently quashed by order
section 1 (4. of Court, or cancelled by the Government the

amount so paid, with interest thereon at three per

cent per annum, shail be recoverable as if it were

an arrear of land revenue,

Recovery of 54-H. (1) If, in an estate natified under this Act,
Eucess conec: & darmila inamdar has collected any amount by way
dormit9e O¥ 3 of rent or miscellaneous revenue in respect of the
inamdar, portion of the estate comprising his- darmila inam,
for the fasli year in which the estate is notified and
for any subsequent fasli years, then, such amount,
together with interest thereon at three per cent per
‘annum, shall be recoverable as if it Were an arrear
of land revenue, T A
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_ (2) If, in respect of the said fasli years. any -
" parson is liable to pay land revenue or Miscellaneous’
revenue under this Act to the Governm.ent; the amounts
paid by him to the darmila inamdar shal] be adjusted
towards such liability. ) : T

.4'

¢ ' _
Explanation.—Asny amount coflected by the Govern-

ment on behaif of the darmila inamdar in respect of
the portion of the estate comprising his darmila inam,
by way of rent or miscellageous srevenue, and paid
to him shall be decmed to be an amount collected

by him.]}

MISCELLANEOUS. = . °

83, (1) Aftor the notified date, the landholder Coliection of
shail not be entitled to collect any rent which accrued :’;?:{’,fé{::}
due to him f.om any ryot before, and is outstanding before the

on, that date ; but the manager appointed under potificd dato.

section 6 shall be entitled to collect al) such rent and
any interest payable thereon together with any costs
which may have been decreed, as if they were arrears
of land revenue ; ‘[and there shall be paid to the land-
tolder all amounts so collected after deducting (a)
ten per cent thereof on account of collection charges,
(b) the arrears of peshkash, quit-rent, jodi or other
amount, if any, of a like nature due from the land-
holder to the Government, and {c) the rent, if any,
collected before the notified date by the landholder
from the ryots in respect of the fasli year in which
the estate is notified under this Act and any amount
coliected by the landholder from the ryots in excess

 This was substituted ToF = and all Emounts e coliected afte
deducting (o) len: per cent thersof of Svcdling of ecllection "charges
end {0) the Syre ' T, oil} or. other amount,

o if any-of 8 RE Ranye, dugfroty 1he RAdhalds : :
- shail-be Nudu Estates
trAct, 1954
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- of the rent determmed vender thé: WTamil: Nadu] g

K Nadu] Act of 1947); and outsianding to the .
: aredit of theryots enthe first- day of the fasli.year i}

- Provided that any such rent, which accrued
dee in:resnect of the fasti year 1356 and earlier faslis,
shall be reduced ‘on the basis tkat tke lendholder
is entitled if résnect of each of those. faslis, only to -
the rent es-deétermined vnder the [Tamil Na.du] ‘['l'mil
Estates Land-(Reduction of Rent) Act, 19471 Nadelex

Prov:ded further that where the ryot—-"

(a) has paid before the notified date or pays
within two years of that date, or

(b) where the rate of rent for the land
has not been fixed under the [Tamil Nadu] Estates yTami
Land (Reduction of Rent) Act, 1947, before the Nadu)
potified date,. pays:within.two yedrs, of: the date on Qf w’g‘x
which such rates of rent are fixed under tlLat Act, ’

the. rent due for the fdsli yezrs 13£6 and 1357 zrd any
interest payable thereon fogether with any costs which
'may have been decrecd then, all arrears of rent due
from such ryot in'respect of all prior fasli years,
including interest and costs, if any, shall be déemed
" to have. been completciy dxscharged -
'[Exp!anatwn..——AnY amount colIecre’tl‘ by the
‘Governmnent: ox;. behalf- of “the landholder as rent

7 fom-he 1yots m 8 of thé rent determined under
* “ the Y Tamil N afe$-Land (Reduciion of Rent)
Act, 1947 Nzidﬁ} -Act XXX o 1947); and

, Bub-section, be dég be'an nmount collecied by

' Al e

“** paid to. the landl plder}éﬂll ‘for the purpose”of this

Es ates Land (Rediiction of ‘Rent) Act; 1947 ([Tamil. = - . s
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(2) All amounts which the manager is. entitled =~ | |
to-co lect under sub-sec:ion (1) shall be a first, charge .. o |
upon the lend in respect of waich suca Tdums are o ?

payzble. .
| [85-A. (1) Where any doubt or dispute ariscs :fp?w*

as to who the lawful landholder entitled to receive collected wnder
U the payment under sub section (1) of section 55 is, Soction 5%
%fg or where there is more than one claimant what,
: if any, the share of each claimant is, the question
i shall be referred to the Tribural and intimation of
«.  the fact given to the claimants, and so far as infor-
% mation is available wth the manager apnointed
undsr seciion 6, to the landholder or Tandholders,

§ (2) Pending the decision of the Tribunal, the
# amou"1 due under sub-section (1) of section 55 °[shalt
be deposited in the office of the Teibunal] and no
interest shall accrue thereon. .

-+ {3) The fact of every such-deposit shall be publi- :
shed in the Fort St. George Gazette and intimation : i
thereof shall also be given® * * *] to the _ |
claima~ts and to the landholder or landhclders - _ |
referred to in sub-section (1). ' ' '

{4) ‘[(Every person making a claim to, or
enforceable against, the amount] so deposited or any .
portion thereof as a landholder shall apply to the |
Tribunal within three months of the date of publi- ' 5
cation of th=fact of such deposit in the Fort St, George

1 Section $5-A was inserted by section 22 of the Tamil Nadu Estates. !
"[Abolition and Conversion inte Rvotwari) (Amendment) Act, 1956 .
(Tamil Nadu Act XLIV of 1956}, \

2 These words were substituted for the weords **shail be kept. _ ' i
in revenue deposit ** by section 7 () of the Tamil Nadu Estates (Abofi- |
tion and Conversion into Ryotwari}) Aosendment Act, 1963 (Tamil

- Nadu Act 21 of 1963), _ ‘. .

8 Thé words-.!* to the Tribunal as well as” wero omittod by
section 7 (i), ivld- e S T A .

., . & These words' weré substituted for the. wbrds . Every o .

claiming the amoubt ™ by section 7 (WD, 1bid, - LW PloR . .. e

ll T L R : | /l
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. Gazette or w:thm such further penod not cxceedmg
three months as the Tribunal may, m its d:scretlon,

allow.

%(5) Evety claim to, or enforceable agzainst,
the amount so deposited or any portion thereof which

is not made to the Tribunal ‘within the time afore.

md shall,—

© (i) in s0 far as it relates to the amount paid
by the Tribunal ; or

(ii) sub;ect to the provisions of section 54-CC,

in s0 far as it relates to the amount in respect of which

an order for payment has been made by the Tribunal
or the Special Tribunal in favour of any persoq,

* gease to be enforceable,)

(6) The. Tribunal shall, aftcr giving notice to
all persons who have apphed under sub-section (4)
and to any others whom it considers to be interested
make enquiry into the validity of the claims received
by it, and determine the persons who in its opinion
are entitled to the amount so deposited and the share

of each personr in respect of it. ,

(T Any person deeming himself aggrieved by
any decision of the Tribunal may appeal to the Special
Tribunal constituted under section 51 and the pro-
visions of that section shall apply muratis mutandis
in' respect of such appeals,

(8) Neither the Tribuna! nor the Special Tri-
bunal shall have jurisdiction to go into the correctness
of the amount placed in depouit.] _

§ This subsection was substituted for the original

by section 7 ammmmmmbormonuu:o
ﬂdon n;-g:’un.qmm,l' 963 (Taznil Nadw Act 21

!

R
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. 56.- 1{ * * » * * * *]
Peshkash,

57. Peshkash, jodi or quit-rent as the case may o B
bé, in respect of an estate shall cease to ggerue with Jquit-rcnt.
effect from the end of the fasli year immediately
preceding the notified date. ’

58, 2[For each fasli year commencing with the ...
fasli vear in which an estate is notified,] the land- jodi, kattubadi,
holder of an inam village which is nat an inam estate §tc., by land-
shall be liable to pay annually to the Government, vi?lggg °‘£ﬂ?fﬁn is
such jodi, kattubadi or other amount of a like naturc. not an inam
as he was liable to pay to the lagdholder of the notified estate:

estate immediately before that” date ; -

Provided that in respect of the fasli year in which
the estate is notified, the joci, kattubadi or other
amount aforesaid, shall be reduced by any payments
made on that account before the notified date to
the tandhotder of the notified estate, if such payments
are authenticated in the prescribed manner,

158-A. (1) No Cowrt shall, before the date on Stay of execu-

which the deposit in pursuance of section 354-A is I?:;On E;gceed-
made, order or continue cxecution in respect of any ;Btgt?;,g aside of

decree or order passed against the principal or any certain Court
other landholder of an cstate, against his interest z?éesfu’i‘;d fore-
in the estate or against his other immovable property, -

or against him personally by arrest and detention

1 This section was omitted by section 9 () of the Tamil Nadu
Estates (Abolition and Conversion into Ryotwari), Estates Land
(Reduction of Rent) and Fstates {(Supplementaty) (Amendment)
Act, 1958 (Tamil Nadu Act XXXIV of [958). All legal proceed-
ings pending by virtue of the said section 56 immediately before the
date of the commencement of section 9 of the said Tamil Nadu Act
XXXIV of 1958, whether before the Settlement Officer or the
Tribunal, abated on the date of such commencement. by virtue of
the said section 9. ¢

¥ These words were substituted for the words ** with effect an
and from Lhe date on which an estatc is notified ** by section 23 of
the Tamil Nadu Estates {Abolition and Conversion into Ryotwari)
(Amendment) Act, 1956 (Tamil Nadu Act XLIV of 1956), which
‘was deemed to have come into force on the 19th April 1949,

b This section was inserfed by section 6 of the Tamil Nady
Estates (Abolition and Conversion into Ryotwal) Amendment
Act, 1951 (Tamil Nadu Act XVII of 1951)..

125-14—176 g
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and with effect on and from such dafe, execution
mn the cases aforesaid may be ordered or continued
as specified in, and in accordance with the provisions
of, section 59. '

(2) Where in execotion of any such decree or -
. ‘order, any interest 'n the estate or any otherimmov-
-ble property of the principal or any other landholder
has been sold or foreclosed on or after the 19th April,
1949, then, notwithstanding anything contained in

i
the Tndian Limitation Act. 1908, or in the Code of Contral
Livil Procedure, 1908, and notwithstanding that 1903,

x the sale has been confirmed, such landholder may centrat

apply to the Court within ninety days of tbe commence- Aci b
ment of the *Tam:l Nadu] Estates (Aboliton and 1%
Conversion into Rvotwari) Amendment Act, 195!,1\513'3{?]" ;
to set aside the sale or foreclosure of the property ; Act XvII
and the Court shall, if satisfied that the applicant of 1951 L
iz a landholder, order the sale or foreclosure to be ‘
.set aside, and thereupon the sale or foreclosure shall
be deemed not to have taken place at ali:

Provided that no such order shall be made
without notice to the decree-holddr, the auction-
purchaser, and the other persons interested in such
sale or foreclosure and without affording them an
opportunity to be heard in the matter :

Provided further that the Court shall not order
any such sale to be set aside, unless the Court is
satisfied that the sale price was unduly low,

(3) Where a sale is set aside under sub-section
(2), the purchaser shall be entitled to an order for
repayment of any purchase money paid by him against
the person to whom it has been paid :

Provided that no poundage sEll be payable
in respect of any such sale and provided - further..

! These words were substituted for the word * Madeas ™ by th
Tamil Nadu Adaptation of Laws Order, 1969, as -amended
Tamil Nadu Adaptation of Laws (Secomd Amendment} O

* Now the Limitation Act, 1963 (Central Act 36 of 1963},
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~ that where poundage has been collected, the Court

" shall direct the same to be refénded. :

(4) All proceedings for the execution of any
ecree or order by the arrest and detention in prison
of the principal or any other landholder of an estate,
pending at the commencement of the {Tamil Nadu]
Estates (Abolition and Conversion into Ryotwari)
Amendment Act, 1951, shall stand dismissed, and
if at such commencement the principal or any other
landholder 15 detained. in a prison in execution of
any such decree or ordgr, he shall be released forthwith.

(5} All alienations of immovable property made
by the principal or oiher landholder of any estate
on or after the 19th April 1949 and before the notified
date shall be invalid as against every creditor whose
_ - sale in execution or foreclosvre decrce has been sct
G aside under sub-section (2) or who became entitled
© Central to rateable distribution of procecds of such sale under

ﬁf"}%g. section 73 of the Code of Civil Procedure, 1908.

Explanation.—Nothing contained in this sub-
section shall apply to any alienation to which the
provisions of either section (8, sub-section (3), or
section 20 apply. '

(6) Notwithstanding anything contfained in any
other law for the time being in force, no principal
or other landholder of an estate shall, on or afler the
notified date and before the date on which the deposit
in pursuance of section 54-A is made, sell, mortgage,
lease, or otherwise assign or alienate any of his immov-
able property, and any transaction of the nature
hereby prohibited shall be void and inoperative and
shall not confer or take away any right whatever on

. ~.or from any party to the transaction.]

59, (1) No claim or hability enforceable immedi- Transiiional

ately before the notified date!against the principal fég;’iﬁ‘ig in
- or any other landholder of an’estate, or against any giper liabifities
- ' - of landholder,
. _ ¥ Fhese words were substituted for the word ‘“Madras™ by the olc.
.7 Tamil Nadu Adaptation of Laws Ordér, 1969, as amended by the -
'?3?9“ Nadu Adaptasion of Laws (Second Amendment) Order,,

e 14
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other person whose rights stand transferred to the
Government in pursuance of section 3, clluse {b), shall,
on or after that date, be enforceable against the
interest he had in the estate ; and all Such claims and

liabilities shall 3[after the date on which the deposit
£ ' in pursuance of section 54-A is made] be enforce- &
! ' able— : :

(@) against the interim payments or the com-
pensation or other sums paid or payable io him under
this Act, to the same extent to which such claims and
labilities were enforceable against his interest in the
estate immediately before the notified date; and

(B) against his other property, if any, to the !
same extent to which such claims and liabilities were
enforceable against such property, immediately before
the notified date. '

(2) No Court shall, on or after the notified date,
order or continuc exccution in respect of any decree
or order passed against the principal or any other
landholder or any other person aforesaid, against - T
the interest he had in the estate ; and execution shall
be ordered or continued in such cases in conformity
with the provisions of sub-section (1), only as against |
the interim payments or against the compensation
orf other sum or sums paid or payable to him as afore- - l

said, or against his other property, if any,

|
£[(3) No Court shall, in enforcing any claim I

or Hability against the principal or any other land- ‘

holder or any other person aforesaid, allow interest '

at a rate exceeding six per cent per annum simple !

interest for the pertod commencing on the notified

date and ending with the date on which the deposit

;n pursuance of section 54-A is made.]

oi the Tamil Nadu Estates {Abolition and Conversion into Ryo -
“wari) Amendment Act, 1951 (Tamil Nadv Act XVIT of 1951).

$. This sub-section was added by section 7 (ii), #bid.

1 These words, figures and letter were inserted by section 7 (1) 'T!"
. 1
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1159-A. When under this Act any person is Liability of
dispossessed of any land, any crop or other product person un- 1
* raised on the land; and any building or other construc- a“‘hﬂﬂ?’-‘fd?’ ad
tion erected or anything deposited jthereon shall, s jaisitire of
if not removed by him after such written natice as crops, ete.
the officer who issued the order for dispossession
may deem reasonable, be liable to forfeiture. For-
feitures under this section shall be adyugded by the
said officer and any property so forfeited shall be
disposed of as that officer may direct.]

60, Notwithstanding any law, custom, or con- Provisions for
tract to the contrary, the sfollowing provisions shall existing esrate
apply in regard to the persons employed in the adminis- staff. ,
ziration of any estate immediately before the notified j

ate 1—

_ (1} The Government shall have power to termi-
nate the services of any such person after giving
him one calender month’s notice or paying him one
month's pay in lieu of such notice,

(2) Persans whose services are retained shall be
governed by such rules as the Government may
make in regard to them,

61, Tvery cdr'c.ﬂf'gmml or other chal'ri(able insti- pyooenances
tutton which was being maintained during the three by Government
fasli years 1354, 1355 and 1356, by any landholder °f‘i‘;3tg,‘:::;’”‘
of an cstate may, with effect on and from the notified g‘f,m}ha,w,

datc, be maintained by the Government if they think fit_

62. For the removal of doubts, it is hereby de- removal of
clared that the Estates Land Act applies, and shall doubts in
be deemed always to have applied. to estates situated gf:{e‘; :‘,:
on the st day of July 1908, within the limits of the Chinglepus
Chingleput district as then constituted, notwithstand- district.
ing that the areas in which the estates are situated

have been or may be included within the limits of

1 Section 59-A was inserted by section 24 of the Tamil Nadu
Estates (Abolition and Conversion into Ryotwari) (Amendment)
Act, 1956 (Tamil Nadu Act XLIV of 1956).
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the Presidency-town, after that date+ and the pro- J
‘visions of this Act shall apply to every such estate

T

accordingly.
Decision of 63. If any question arises whether any land in _
l‘?;'gf'gj?ﬂ“; an estate is a forest or is situated in a forest, or as <
forests, to the limits of a forest, it shall be determined by the T
v Settlement Officer, subject to an appeal to the Director
within such time as may be prescribed and also to
revision by the Board of Revenue.
64. Whe ' - | |
Rights of . Where a p.erson-—— _ |
owner or ; i i -
Saeisr not {a) is entitled to the ownership or to the posses

to be affected  Sion or occupation of anyland or building immediately :
by temporary  before the notified date, but has transferred his right o

discontinu- to the possession or occupation thereof or has been
possession or  temporarily dispossessed or deprived of his right .
eccupation, to the occupation thereof : and ' !
?
(b has not on that date lost his right to recover a5
the possession or occupation of such land or build. o
ing;

he shall, far the purposes of this Act, and subject to
the provisions thercof be deemed to be the owner,
or to be in possession or occupation, of such Iand or
building : '

*

Provided that any lawful transferee of the right _
to the possession or occupation of such land or build- »
ing shall, save as otherwise expressly provided in '
this Act, continue to have the same rights against
his transferor, as he had immediately before the noti-
fied date :

Provided further that any lawful transferee
of the title to such land or building shall be eatitled
+10 1t the rights under this Act of bis transferor,
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[64-A, (1) The decision of a Tribunal or Special Resiudicata,

Tribunal in any proceeding under this Act, or of a
Judge of the High Court bearing a case under section
31 {2), on any matter falling wib}in its or his jurisdic-
tion shall be binding on the’ parties thereto and
persons claiming under them, in any suit or proceed-
ing in a Civil Court in so far as such matter is in

issue between the parties<or persons aforesaid in

such suit or proceeding,

(2) The decision of a Civil Court (not being
the Court of a District Munsif or a Court of Small
Causes) on any matger falling within its jurisdiction
shail be binding on the parties thereto and persons
claiming under them in any proceeding under this
Act before a Tribunal or Special Tribunal, or a
Judge of the High Court under section 51 (2), in
so far as such matter is in issue between the parties
or persons aforesaid in such proceeding.

64-B. In computing the period of limitation for Saving of
any suit or application filed in a Civil Court by a limitation,

creditor in respect of any matter which was the subject
of a proceeding under any of the following sections,
namely, 42, 43, 44, 45, 46, 48, 49, 50, 51, 54&A and
" 54-B, the period commencing on the notified date
and ending with the date on which the deposit in
pursuance of section 54-A is made, and the time
during which such proceedings were pending as well
as the time taken for obtaining certified copies of
the order passed in such proceeding shall be exciuded.]

2[64-BB. (1) A copy of every decision or order Limitation,

in any proceeding against which an appeal or revision
is provided for under this Act shall be communi-
cated in such manner as may ‘be prescribed.

1} Sections 64-A and 64-B were inserted by section 8 of the Tamil
Nadu Estates (Abolition and Conversion . into Ryotwari) Amend-
. ment Act, 1951 (Tamil Nadu Act XVII of 1951).

2 This section was inserted by section 10 of the Tamil Nadu
Estates (Abolition and Conversion {nto Ryotwarl), Estates Land
(Reduction of Rent) and Estates ( u?plementary) {Amendment)
Act, 1958 (Tamil Nady Act XXX1V'of 1958).
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B (2) For the purpose of computing the penod
of limitation in respect of any appeal-or application
for revision against any decision or order, the date of

communication of copy of the decision or order to .
the appellant or applicant shall be deemed to be

the date of the decision or order.

{3) The provisions of' section 4 and sectmn 12,
sub-sections {1) and (2) of the Indian Limitation Act
1908#* (Central Act TX of 1908) shall, so far as may be,

apply to any appeal or application for revision under\

this Act.
| (4) Where under this Act an appeal or appli-

‘cation for revision may be preferred to any authority

or officer within a prescribed period or within such
further time not exceeding a specified period as may
be allowed by such authority or officer, the further
time aforesaid shall be computed on and from the
expiry of such prescribed period computed in accord-
ance with the provisions of sub-sectiohs (2) and (3).]

'[64-C, (1) Any order passed by the Government or
{other authority under this Act] in respect of matters
to be determined for the purposes of this Act shall,
subject only to any appeal or revision provided by or
under this Act, be final.

(2) No such order shall be habie to be questioned
in any Court of Law.]

* This section was inserted by section 25 of the Tamil Nadu
Estates (Abolition and Conversion into Ryotwar:) {Amendment)
Act, 1956 (Tamil Nadu Act XLIV of 1956).

2 The words by or ™ were omitted by section 11 (i) of the Tamil
Nadu Fstates {Abolition and Conversion into Ryofwari), Estates
Land (Reduction of Reni) and Estates (Snpplemcutary) (Amend-
meut) Act, 1958 (Tamil Nadu Act XXXEV of. 1958),

Ll 'Ihcsc words were substituted for the words other authonty
by of under thil éﬂt bx. section’ 11 @D, ibid.

1963 (Central Mt 36 of 1963),

O i ] |
mreamaes
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65. (1) No- suit or other proceeding shall lie Jurlsdiction
against the Government for any act done or purport- of Courts
ingdto be done under this Act or any rule made there- S
under. o ' -

(2) (a) No suit, prosecution or other proceed-
ing shall lie against any officer or servant of the
Government for any act done or purporting to be
done under this Act or any rule made thereunder,
without the previous sanction of the Government.

(b) No officer or servant of the Government
shall be liable in respect of any such act in any civil or
criminal proceeding, if the act was done in good faith
in the course of the execution of the duties, or the
discharge of the functions, imposed by or under this
Act,

(3) No suit, prosecution, or other proceedirig
shall be instituted against any officer or servant of the
Government for any act done or putporting to be done
under this Act or any rule made thereunder, after
the expiry of six months from the date of the act
complained of, :

66. With effect on and from the notified date— | Repeals.

(iy the '[Tamil Nadu} Impartible Estates Act,
1904, shall bedeemed fo have been repealed in its
application to the estate, if the estate had been
go;erned by that Act immediately before that date :
an

(i the "Madras Tenants and Ryots Protection
Act, 1946, shall be deemed to have been repealed
in its application to private lands in the estate,

67. (I} The Government' may make rules (o Powerto
carry out the purposes of this Act. make rules

1 These words were substituted for the word “Madras ™ by the
Tami] Nadu Adaptation of Laws Order, 1969, as amended by the
Tan;il Nadu Adaptation of Laws (Second Amendment) Order,
1969, .

3 See now the Tamil Nadu Tena  ‘tapd Ryots Protection Act
1949 (Tamil Nadu Act XXV of 194 )

i
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. (2) In particular and without prejudice to the
generality of the foregoing provision such rules may
provide for—

' (a) all matters expressly required or allowed
by this Act to be prescribed ;

(5) the procedure  to be followed by the
Tribunals, Special Tribunals, authorities and officers
" appointed, or having jurisdiction, under this Act;

(¢) the delegation of the powers conferred
by this Act on the Government or any other authority,
officer or person ;

(d) the time within which applications and
appeais may be presented funder this Act, in cases
for which no spacific provision in that behalf has been
made herein ; .

(e) the application of the provisions of the
Code of Civil Procedure, 1908 [ Central
' to  applications, appeals eVl

and proceedings under this Act ; ’

(f) the fees to be paid in respect of applica-
tions and appeals under this Act ;

(g) the filling up of vacancies in Tribunals ;

(#) the transfer of proceedings from one
Tribunal, authority or officer to another,

(3 A rule made under clause (¢) of sub-
section (2) may provide for restrictions and conditions
subject to which the power delegated may be exer-
cised and also for control and -revision by the dele-
gating authority cither swo motu or on application
of the orders of the authority or person to whom the

1 The words and figures “and the Indian Limitation
Act, 1908” were omitted by section 12 of the Tamil Nadu Estates
(Abolition and Conversion into Ryotwari), Estates Land (Reduc
tion of Rent) and Estates (Supplementary) (Amendmenl) Act
1958 (Tamil Nadu Act XXXV of 1958).

.2 These sub-sections were added by section 20 of the Tamil Nadp
Estates (Abolition and Conversion into Ryotwati} (Amendment)
Act, 1956 (Tamil Nadu Act XLIV of 1956).

|
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{TAMIL NADU] ACT No. XVII OF 19512,

[Tur[TamiL] NADU ESTATES (ABE)LmON AND CONVER- o
- SION INTO RYOTWARI) AM3NDMENT Acrt, 1951.]

(Received the assent of the President on the 28th July 1951; -
first published in the Fort St. George Gazétie on the s |
7th August 1951.) -

" An Act farther to amend the'f'Tamil Nadu] Estates (Abol:*on
and Conversion into Ryotwari) Act, 1948. '

(Tamil WHERBAs it is expedient further to amend the }{Tamil
“Nadul Nadu] Estates (Abolttion and Conversion into Ryot-
o XXVI wari) Act, 1948, for the purposes hereinafter appearing;
“of 1948, Jt is hereby enacted as follows:— -

1. This Act may be called the Y{Tamil Nadu] Estates Shorttitle. |
(Abolition and Conversion into Ryotwari) Amendment '
Act, 1951,

*[2~8] o

9. The provisions of the said Act (other than sections Certain provi
1,2,4,5,7,8,9,58-A, 62,67 and 68) shail not apply, and $ions of '.
shall be deemed never to have applied, to the inam villages Hf‘“;&%}’ad“]
or portions of villages granted in inam specified in the of 1948 not
Schedule to this Act,notwithstanding that those provisions to apply to

. were brought into force in the said villages or portions by inam villages

notifications issued under section 1, sub~section (4), of the fﬁgcsigﬁ‘édi&e
said Act. )

1 These words were substituted for the word ** Madras® by the
 Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation'of Laws (Second Amendment) Ordet, 1969.

2 For Statement of Objects and Reasons,See Fort St.George Gazelte
Extraordinary, dated the 24th August 1950, Part IV-A, pages 362-364.

8 Sections 2—8§ repealed by Tamil Nadu Act XXXVI of 1955.
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“THE _SCHEDULE.

(See section 9.)
| o | Zammdari
| IR “estate in
Name of the villuge. which -
T | _s:tuatgd.___;, o
o o

© .2 Nariendal .. ... s -
3 Kulavannanendal .. e we
-4 Seenimangalam ..
.5 Tharienendal (Vadakkuvasalchalh)
6 Nedumaram ver  we .
7 Olugumangalapatti Ce ..
"+ 8 Kongaratti .. Qe .o
.. .9 Ovalipatti .. oo .o
10 Muthalaipatti - o '
11 Sevvoor ..
12 D. Bliathakudi .. .. -

31t

% 7 13 Kudikattanendal .. ..
i - 14 Narikudi Palakarichi D
- " 15 Poovandiendal ., . o
16 Kuruviendal .o _ :
- 17 Agara Endal . > Sivaganga.
N 18 Vollikurichi ve  ee e - |
- 19 Nalloor . .o
20 Valimarichan .o oo e

21 Siviyariendal ..
22 Thunaimalapuram Kumllangulam
23 Gangayadi Thevadilingavayal ..
24 Nelliendal .. . .

~ 25 Thanavayal ... e e
26 Gnamyarendal
27 Vettakaranendal .. ve
28 Koratti (portion granted in inam)
29 Thambiraparni ., ..
30 Kuthaonendal = ..
31 Manickanendal .4
32 Athiendal .. -

. 33 POOV&H ary L N
34 Thavalimandapam
35 Aniyiruppu .. -

BERE
REREEER




~ into force on the 7th August 1951,
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Zamfndari
- est ]
Name of the village, | w%ihm
__ ' Situated,
| KO R @
36 Alagarappan Malligai Madai ..
3;;] goﬁnathoor ce e . ‘e |
38 Sellappanendal .. c Sivaganga.
39 Marudavayal (portion granted in inam) aganga.
40 Kandanipatti (portion granted in inam)
41 Savarapallam (portion granted ininam) |
42 Kadiyavayal - ..
ﬁ {)’aqhiendal .
- Periyamangudi .. . .
45 Vadakku Thevarendal .. .
46 Perandakulam = .. cr e >
47 Thevarendal . . .. |
- 48 Thokkanendal ce s . |
- 49 Pillayarendal - . .
50 Punnangudi ‘e . .. [
51 Karkulam .. .. co -
© 52 Kallanjipatti (portion granted in inam)
53 Surikkanendal = .. . .
- 54 Pudykkanmoikadambankulam ..
55 Pudoor Senthanoorani (portion granted |-
~ ininam) - -
56 Kudikattendal . - .o '
.. Y[56-a Aradaiendal (portion granted ininam)
56-B Pooranathanendal (portion granted in
inam)] - -
- 57 Keclakandani
58 Udayanasamudram - e e
59 Uranikottai (portion granted ininam)
60 Sathakonevalasai . .
61 Valayankulam .
62 Sethupuram . . .
63 Telichathanallur (portion granted in
inam) ‘ Ramang-
64 Umayandavayal .. .. . tha-
65§ Nenmani (portion grante*d ininam) . puram.
5 * .

1 These items were inscrted by section 3 (@) of the Tamil Nadu
Estates (Abolition and Conversion into Ryotwari) Amendment Act,
1961 (Tamil Nadu Act 18 of 1961), which was deemed to have come

- 2 Jtems 66 and 67 werc omitted by section 3 (b).of the Tamil Nadu
Estates (Abolition and Conversion into Iyotwari) Amendment Act,
1961 (Tamil Nadu Act 18 of 1961), which war deemed to have come

into force on the 7th August 1951.
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45'_ 1_954'2"T.N,;\&ct_ XXXIV]  Estates (Abolition avd 343 S
- Convarsion into Ryotwari) Amendment. L
_ [TAMIL NADU] ACT No. XXXIV OF 1954}

" [THe[TaMiL NADU] EsTATES (ABOLITION AND CONVERSION o
- INTO RYOTWARI) AMENDMENT Acr, 1954.] _ ' f
(Received tkeas.§entqf the Governor on the 13th Janyary1955 - - : E

first published in the Fort St. G.crge Gezetic m  the
19¢h January 1955.) -

- An Act further to amend the }[Tamil Nadu] Estates (Aboli-
- .tiom and Conversion into Ryotwari) Act, 1948,

WHEREAS it is expedient further to amend the {[Tamil

Nadu} Estates (Abolition and conversion into Ryotwari)

Act, 1948 (}{Tamil Nadu] Act XXVI of 1948,) for the -

purposes hereinafter appearing ; _ o

Be it enacted in the Fifth Year of the Republic of India

as follows :— - o |
1. (1) This Act may be called the *[Tamil Nadu] Shorttitie .

Estates (Abolition and Conversion into Ryotwari) Amend- 2°d commerce-

ment Act, 1954. : Comemt- o

(2 Sections 2 and 3 shall be deemed to have come - - -

" into force on the 19th April 1949, |

29, [The amendments made by sections 2 to 9 have
been incorporated in. the Principal Act (*'Tamil Nadu]
Act XXVI of 1948)]

| 10. For the avoidaie ui auubt, it is hereby declared Saving and
~ that the amendments made by sections 2 and 3 of this Act validation.
* ghall not affect, or be deemed to bave affected, any pro- -

" peeding taken by the Government under the Principal Act.
. in respect of an estate which was notified under that Act;
between the notified date and the date on which further
“proceedings under that Act in respect of that estate were -
interrupted after the receipt of the order of Court; and
~ every such proceeding shall be deemed to be, and be
» ' deemed always to have been, valid. S

F

" . 1 These words were substituted for the word "“.M__adras * by 'tht"
. Tamil Nadu‘Adaptation of Laws Order, 1969, as amended by the
" Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,
- 2.Por Statement of - Objects and Reasons, seé Fort St. Géorge.
Gazétte Extraodinary,dated the 4th De¢ember 1954, Part.-IV-A,- -~

pages 31_0-.-*313, . S




1974; T.N, Act 49) Estates (dbolition and 413
Conversion into Ryotwari) Amendment

TAMIL NADU ACT NO. 49 OF 1974+

THE TAMIL NADU ESTATES (ABOLITION AND
CO_NVEI;EION INTO RYOTWARI) AMENDMENT
ACT, 1974,

[Received the assent of the President on the 4th November
1974, first published in the Tamil Nadu Government
Gazette Extraordinary on the 11th November 1974
{dippasi 25, Anantha (2005—Tiruvalluvar Andi)).]

An Act further to amend the Tamil Nadu Estates
(Abolition and Conversion into Ryotwari) Act, 1948.

B it enacted by the Legislature of the State of Tamil Nadu
in the Twenty-fifth Year of the Republic of Indiz as
follows:—

1. This Act may be called ‘the Tamil Nadu Estates Short {itle.
(Abolition and Conversion into Ryotwari) Amendment
Act, 1974.

2-3. [The amendments made by these sections have already
been incorporated in the principal Act, namely, the Tamil
Nadu Estates (Abolition and Conversion into Ryotwari) Act,
1948 (Tarnil Nadu Act XX VI 0f1948).] .

4. Where any compensation has been determined under Compensation
the principal Act for an estate as a whole before the date to be
of the publication of this Act in the Tamil Nadu Government [¢-Sstertmined
Gazette, the amount of such compensation shall be re- cgeeq,
determined in accordance with the provisions of the
principal Act as amended by this Act.

5. The provisions of this Act shall have effect notwith. At ‘9de
standing anything inconsistent therewith contained in any gff;llam :
other law for the time being in force, or any custom, usage contracts,

or contract or decree or order of'a court or other authority, ete.

* For Statement of Objects and Reasons, see Tamil Nadu
Government Gazette Extraordinary, dated the 14th August 1974
Part Iv-~Seciicn 1, Page 171, *
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